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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
CENTRAL BENCH, AT BHOPAL(MP)

ORIGINAL APPLICATION No. 63/2024

APPLICANT: ABDUL KALAM
VIS
RESPONDENTS: STATE OF MADHYA PRADESH & OTHERS

SYNOPSIS & LIST OF EVENTS

The instant application has been preferred before this Tribunal seeking remedial
actions against the erring officials of the Mining department of Madhya Pradesh
who have permitted illegal operation of stone crushers and mines quarrying units
in Niwari District. The area being eco-sensitive zone and declared as Orchha

Wildlife Sanctuary on dated 2nd January, 2018, the operation of the units

threatens the existence of rich flora and fauna, as well as is adversely affecting
the health of people and fauna of the region. The continuous operation of the
mining units till date is in blatant violation of the Forest Conservation Act 1980,
Madhya Pradesh Minor Mineral Rules 1996, Madhya Pradesh Mineral Policy
2010, Environment Protection Act 1986, Water (Prevention & Control of
Pollution) Act 1974 as well as Air (Prevention & Control of Pollution) Act 1981.
Moreover the minings continued even after the order dated 13.09.2023 passed in
OA 36/2023 Brijendra mala V/s State of MP Case whereof, this Hon'ble Tribunal
has kept all the EC in abeyance until reappraisal by SEIAA/ SEAC. The
Respondent Project Proponents units have been operating in connivance of and
in hand and gloves with the Respondent Mining Officer of Niwari, which is
willful disobedience of judgments passed by the Hon'ble Tribunal and the Hon'ble
Supreme Court concerning preservation of environment and ecology in
environmentally fragile areas as also without compliance of the conditions.

Hence, Petition,



LIST OF EVENTS

Dates

Events in Chronology

02.01.2018

Ministry of Environment, Forest and Climate Change
notifies Sanctuary Area named Orchha Wildlife Sanctuary

18.02.2022 to
31.03.2022

Notices issued to various Lease holders by the Office of
Collector (Mines) Branch for irregularities and violations

15.03.2023

Complaint made by the Applicant to the Chief Secretary,
Mining Department — Bhopal

13.09.2023

Order passed by the Hon'ble National Green Tribunal (C2)
in Brijendra Mala V/s State of MP & Others OA 36 of
2023 holding EC granted by DEIAA / DEAC to be kept in
abeyance

09.10.2023

Order passed by the Office of Collector, District Niwari to
stop the operation of mines and crushers in the district who
were given EC from DEIAA

27.10.2023

Applicant's letter apprising the Officer of Collector,
District Niwari about continuing of illegal operation of
mines despite its order for abeyance of operation

19.11.2023

News reports covering incidents of continuous mining and
quarrying operations causing environmental degradation
near Khajuraho-Jhansi Highway

26.01.2024

Recent photographs taken by the Applicant depicting
continuous operation of mines despite order by the
Collector for it to be kept in abeyance

Date: 07/03/2024
Place: Bhopal

Appli ;ﬁnt
Thngél/

[Dharamvir Sharma, Ad\).]




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
CENTRAL BENCH, AT BHOPAL(MP)

ORIGINAL APPLICATION No. 63/2024

APPLICANT: Abdul Kalam, S/o Of Abdul Salam, R/o H No. 1732/2,
In Front of Ram Raja Dawa Bazar, Local Bagh Civil
Lines, Jhansi, U.P.

INVERSUS//

1. State of Madhya Pradesh Through Chief Secretary,
RESPONDENTS:  v/allabh Bhavan, Bhopal (M.P.) — 462001
Email: cs@mp.nic.in

2. State Environmental Impact Assessment Authority
(MP), Through Its Chairman, Environmental Planning
Coordination Organization (EPCO), Paryavaran
Parisar, E-5, Arera Colony Bhopal — 462016 Email:
mpseiaa@gmail.com

3.Member Secretary, Madhya Pradesh Pollution Control
Board (MPPCB), Bhopal, M.P. Email: ms-
mppcb@]mp.gov.in
4. The Collector (Mines), Office of Collector, Distt:
Niwari (M.P.) Email: dmniwari-mp@mp.gov.in

5. The Joint Chief Controller of Explosive, Peso, E-8
Arera Colony, Bhopal (MP) Email: mansari @
explosives. gov.in

6. Shri Pankaj Dhwaj Mishra, Mining Officer, C/o
Office of Collector (Mines) District Niwari (M.P.) &
H.No. A-14 Space Mooncity, Bhgwantpura, Jhansi
Email: dmniwari-mp@mp.gov.in

7. Vishal Gupta S/o Shri Girdharilal Gupta, R/o 117/4
Civil Lines, Jhansi (U.P.), Mines at Khasra No. 1/1
Village Pratappura, Khasra No. 226/1 Village Sitapur,
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Khasra No. 3/2, 4,6, 3/1/3 And 5/1/2 Village Bhojpura,
Teh. Orchha, Niwari (M.P.)

Sunil Kumar Gupta S/o Shri Raghuveer Saran Gupta,
R/0 49, Najai Bajar, Jhansi (U.P.), Mines at Khasra No.
20/2sa/2 & 226/1 Village Pratappura, Teh. Orchha,
District Niwari (M.P.)

Rajeev Kumar Jain S/o Shri Prem Chand Jain, R/o 77,
Jawahar Chowk, Jhansi (U.P.), Mines at Khasra No. 73
Village Pratappura, Mines At Khasra No. 12/2 Village
Pratappura, Teh. Orchha, District Niwari (M.P.)

. Rahul Agarwal S/o Shri Om Prakash Agarwal, R/o

C.P. Mission Compound, Jhansi (U.P.), Mines at
Khasra No. 255/11 Village Pratappura, Teh. Orchha
District Niwari (M.P.)

11. Devendra Singh S/o Shri Lakhan Singh, R/o

12,

13.

14,

15.

Village Pratappura, District Niwar (M.P.), Mines at
Khasra No. 259/1 Village Pratappura & Khasra no.
357/1 Village Sitapur, Teh. Orchha, District Niwari
(M.P.)

Kailash Narayan Gupta, R/o 69, Kariappa Marg,
Lalitpur Road, Jhansi (U.P.), Mines at Khasra No. 1/1
& 20/2sa/2a Village Pratappura, Teh. Orchha, District
(Niwari) (M.P.)

Pavan Kumar Sarogi S/o Shri Jagdeesh Sarogi, R/o
95/18, Civil Lines Jhansi (U.P.), Mines at Khasra No.
12/2 Village Pratappura, Teh. Orchha, District Niwari
(M.P.)

Mahendra Sarogi S/o Shri Cheedi Lal Sarogi, R/o
95/18, Civil Lines Jhansi (U.P.), Mines at Khasra No.
12/2 Village Pratappura, Khasra No. 07 Village
Bhojpura, Teh. Orchha, District Niwari (M.P.)

Sourabh Garg S/o Shri Subash Garg, R/o 85,
Vinay Nagar, Sector-2, Gwalior (M.P.), Mines at
Khasra No. 1/1 Village Pratappura, Teh. Orchha,
District Niwari (M.P.)



16.  Om Prakash Jain S/O Shri Jagdeesh Prasad Jain,
R/o 1680 Civil Lines Jhansi (U.P.), Mines at Khasra
No. 07 Village Bhojpura, Khasra No. 125,126 Village
Pratappura, Teh. Orchha, District Niwari (M.P.)

17.  Banvari Lal Jain S/o Sir Madal Lal Sarogi, R/o
95/16 Civil Lines Jhansi (U.P.), Mines at Khasra No.
20/2sa/1 Village Pratappura, Teh. Orchha, District
Niwari (M.P.)

18.  Narendra Kumar Gupta S/o Shri Ramswaroop
Gupta, R/o 814/1, Mission Compound, Jhansi (U.P.),
Mines At Khasra No. 06 Village Bhojpura, Teh.
Orchha, District Niwari (M.P.)

19.  Deepak Kumar Sahu S/o Swami Prasad Sahu, R/o
95/18 A, Civil Lines, Jhansi (U.P.), Mines At Khasra
No. 08 Village Bhojpura, Teh. Orchha, District Niwari
(M.P.)

20.  Suresh Kumar Sarogi S/o Shri Cheedi Lal Sarogi,
R/0 94/11, Civil Lines, Jhansi (U.P.), Mines At Khasra
No. 04 Village Bhojpura, Khasra No. 226/1 Village
Sitapur, Teh. Orchha, District Niwari (M.P.)

21.  Vinod Kumar Jain S/o Shri Laxmichand Jain, R/o
95/1, Civil Lines Jhansi (U.P.), Mines at Khasra no.
20/2ba/l Village Pratappura, Teh. Orchha, District
Niwari (M.P.)

22.  Pradeep Kumar Sahu S/o Shri Swami Prasad
Sahu, R/0 95/18, A Civil Lines, Jhansi (U.P.), Mines at
Khasra no. 8 Village Bhojpura, Teh. Orchha, District
Niwari (M.P.)

23.  Atul Dubey S/o Shri Satyanarayan Dubey, R/o
Kailas Residency, Mahakali Vidya Peeth Road, Jhansi
(U.P.), Mines at Khasra no. 4 Village Bhojpura, Teh.
Orchha, District Niwari (M.P.)



APPLICATION UNDER SECTION 18 (1) R/W SECTIONS 14, 15 OF
THE NATIONAL GREEN TRIBUNAL ACT, 2010

Most humbly submitted: -
1) The Addresses of the Applicants are as given above for the service of notice

of this application and that of the representatives.

2) The Addresses of the Respondents are as given above for the service of
notice of this application dated ...../03/2024.

3) The Applicants above-named beg to present this Memorandum of
Application before this Hon’ble Tribunal on the facts and grounds set-out

here as under:-

4. BRIEF FACTS OF THE CASE:

4.1 That, the Applicant is permanent resident of the place mentioned in the
Memorandum of Parties. The Applicant is an Environment conscious
citizen. The Applicant is also an active citizen, aware of day-to-day
activities related to environment issue in Bundelkhand region of MP-UP
boundary and always fighting for the protection and conservation of
Environment and Ecology of the area. The Applicant is not going to gain
any personal benefit out of the present lis, and being a pro bono publico
cause, the instant Original Petition is being filed before this Hon’ble
Tribunal. This Hon’ble Tribunal has got the jurisdiction to entertain the
present matter being substantial question related to the environment and
ecology of the area since there is violation of Environment Protection Act
1986, Forest Conservation Act 1980 as well as scheduled Acts of The
National Green Tribunal Act, 2010.



4.2

4.3

4.4

That, the instant case pertains to illegal operation of stone mines and
crushers operating in newly carved out district of Niwari, Madhya Pradesh
and its surroundings which has come within the knowledge of the
applicant. The place is near interstate boundary of UP and MP. Respondent
No. 1 to 5 are competent authorities for issuance and operation of mines
and crushers unit. Respondent no. 6 is responsible for issuance of
explosives used for mining blasts. The other Respondent Project
Proponents are operating illegally in violations of the citing criteria as well
as non-compliance of various consents conditions and jointly and severely
creating cumulative impact on air environment in the area which directly
impacting to the health of nearby habitants, road passers as well as
domestic and wildlife animals. Therefore, cumulative impact assessment is

required for sustaining the ambient air standard in the area.

That, the Famous historical temple is situated in Orchha of district Niwari.
A river Betwa is also flowing near the temple. A number of small area
mining leases are allotted for mining of stone aggregates in village
Pratapura and nearby villages of Bhojpura, Sitapura, and Jhijora in Madhya

Pradesh which are approximately 10-15 km from famous Orchha Mandir.

That, the Mining Department, State of Madhya Pradesh has allotted various
stone mines which are in operations without having proper clearances and
consents. The Respondent no. 12 (PP) Shri Kailash Narayan Gupta is
operating stone mines adjacent to Sainik School Jhansi, interstate boundary
at Khasra No. 1/1 Village Pratap Pura District Niwari. However, time and
again complaints were made by villagers as well as local residents to the
District Administration but illegality continuous under support with the
Respondent No. 6 Mining Officer who are hand in gloves with the Miners

and Crushers lease right holders. The Applicant has procured various



4.5

4.6

4.7
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documents from the office of Mining Department and Mining Office,
Niwari to substantiate how continuous illegal mining, transportations are
carried at interstate boundary flouting environmental as well as forest
norms. It has also come in the notice of Applicant that the Respondent No.
12 PP is operating its mine in close proximity to the forest range Orchha in

connivance with the Respondent No. 6 Mining Officer.

That, it is pertinent to mention here that village Pratap Pura and Bhojpura
are situated within 2 kms boundary of Bebedi Forest of Village Eco
Sensitive Zone. Mining leases were renewed without the approval of Forest
Department NOC granted to previous mining leaseholders. The
leaseholders are not in compliance of the mentioned conditions of the
previous NOC:s.

That, it is further most humbly submitted that the Bebedi Naala is flowing
through village Pratap Pura, Bhojpura and Jhijora through various Khasra
Nos. 267/1, 273/2/3/4, 273/2/3/2/2, 273/2/3/2/1 of Village Pratap pura and
Khasra no. 4/6, 2/2, 3/1/1, 3/1/4/, 3/1/2/1, 3/1/2/2, 5/1/1, 5/2/1, 5/2/2 of
Village Bhojpura and Khasra No. 678 of Village Jhijora as well as Khasra
No. 226/1 of Sitapura Village. Surprisingly, mines are being illegally
operated with consents from Respondent No. 6 mining officer and natural
flow of Babedi Naala and forest area has been disrupted. Respondent No.
7 (PP) Vishal Gupta has constructed temporary bridge upon the Naala by
dumping dust using cement pipes and has obstructed the flow of Naala
which is an offence under Water Prevention and Control of Pollution Act

1974 but no action has been taken by the competent authority in this regard.

That, the Government of India Ministry of Environment and Forest has
issued guidelines for declaration of Eco Sensitive Zones around National
Parks and Wildlife Sanctuaries in the year 2011 in pursuance of Hon'ble
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Supreme Court orders in Goa Foundation v. Union of India WP No.
460/2004. Needless to mention here that activities are categorized as
prohibited, regulated and permitted in eco sensitive zone whereof

commercial mining is completely prohibited and banned.

4.8 That, the Ministry of Environment, Forest and Climate Change has notified

and declared Sanctuary Area named Orchha Wildlife Sanctuary on dated

2nd January, 2018. Orchha Wildlife Sanctuary is extremely rich in flora

and fauna and the said Sanctuary is also rich in biodiversity; the Orchha
Wildlife Sanctuary full of various wild, natural species which include and
contains 4 tortoises' species, 16 kinds of fish species, 97 bird species and 4
rare kind of vulture species in Orchha Wildlife Sanctuary. In fact, in the

instant notification declaring Orchha Wildlife Sanctuary on 2" January

2018 any commercial mining in the said Sanctuary Area is under prohibited
categories as also mentioned in description. Beside it commercial mining
is as follow...

"(a) New (minor and major minerals), stone quarrying and
crushing units shall prohibited with immediate effect except for
meeting the domestic needs of bona fide local residents including
digging of earth for construction or repair of houses and for
manufacture of country tiles or bricks for housing for personal
consumption. (b) The mining operations shall be carried out in
accordance with the order of the Hon’ble Supreme Court dated the
4th August, 2006 in the matter of T.N. Godavarman Thirumulpad
Vs. UOI in W.P.(C) No.202 of 1995 and dated 21st April, 2014 in
the matter of Goa Foundation Vs. UOI in W.P.(C) No.435 of 2012."

4.9 That at Khasra no. 4,6,7,8 of village Bhojpura district Niwari, in the state of
Madhya Pradesh and Khasra no. 267/1/1, 268/2, 269/2 in village Pratap Pura,
Niwari mines are also in full swing and operating beside National Highway

Jhansi-Khajuraho in state of Madhya Pradesh. In fact, these crusher units are
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operating close to National Highway and also creating air pollution.
Needless, to state here that such mining activities beside being in violation
of the above-said environmental laws, are also affecting visibility in winter
season due to air dust coming out of mines while driving vehicles cannot be

ignored. Copy of newspaper clipping in local newspaper dated 19/11/2023
titled "gg HIGRT QT el &... FE-TSRIE AT §sd W hAR &I el

IR is annexed as ANNEXURE A-1.

4.10 That, the mines in operation in Pratap Pura, Bhojpura, Jhijora as well as
Babedi Forest are operating illegally with some operating on private land
and some on government land and most of the mines are situated near the
Khajuraho-Jhansi four-lane highway for which high level committee may be

ordered for investigation in order to take the remedial action in this regard.

4.11 That, the excavation work in mines being carried out since years is also in
violation of Consent to Operate issued under Section 25 of the Water
(Prevention and Control of Pollution) Act, 1974, Madhya Pradesh Minor
Mineral Rules 1996. Rule 42 which mentions the following “42. Opencast
working. - (1) In opencast workings, the benches forrrted shall be so
arranged that the benches in mineral and overburden are separated so as to
avoid mixing of waste with mineral.” whereby no benches have been
constructed to carry out the work. Environmental considerations are also
disregarded while carrying out the mining activities and environmental
management plan have also not been adhered to by the leaseholders. The
arrangements for water sprinkling are just an eyewash and the concern of
health of people in villages of Pratap Pura, Bhojpura, Jijhora, Sitapur and
Bebedi Forest is completely abandoned. Drainage machines have also been

installed below the underground water level and water resources are being
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over-exploited by draining water in Bebedi Naala. Therefore, the mining are
in violations of Water (prevention & Control Of Pollution) Act 1974 [In
short Water Act"] as well as Air (Prevention & Control Of Pollution) Act
1981 [ In short "Air Act'].

4.12 The Respondent No. 4 Collector (Mines) of District Niwari as well as
Respondent No. 6 Mining Officer having political affiliation and managed
to stuck on the same place without being disturbed of any enquiry or transfer,
in spite of the fact that, many complaints are being lodged against him before
the competent authorities have failed in ensuring compliance of Air and
Water Act and allowing the units to operate in violations of environmental
rules. Complaints of incidents of heavy blasting and use of explosive
material causing disturbance and shaking of earth surface in nearby areas,
have been continuously made in presence of the Respondent No. 6 Mining
Officer. But no actions are being taken on the complaint. The use of

explosive are also in violation of explosive rules 2008.

4.13 That, as per the approved environmental management plan green cover of
7.5 meters above the mines was to be built in accordance to the environment
conditions. However, no such plantation has been carried out. This indicates
the violations of environment rules and various order(s) passed by Hon'ble
National Green Tribunal. Recent photographs dated 26.01.2024 annexed as
ANNEXURE A-2.

4.14 That, the Madhya Pradesh Mineral Policy 2010 stipulates under Rule 3 (3.5)
the use of high-level resolution Satellite data for detection of illegal mining.
It also mandates use of grid-based maps at the time of sanctioning / renewing

mining leases to ensure accurate location of the mining areas. The
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Respondent No. 6 Mining Officer, has also not followed the said rule at the

time of acceptance/renewal of mine lease.

4.15 That, the district administration has also granted lease in violation of Rule
5(2)(d) of the Madhya Pradesh Minor Mineral Rules 1996 by allowing
operation of mines within a distance of 100 meters from a natural water

course.

4.16 That, the owner of Pitambar Stone Crusher in Uttar Pradesh, Prashant Kumar
Gupta, has mine at Khasra No. 6 Rakwa 2 in village Bhojpura, Niwari. The
mining authorities at Niwari have given Khasra no. 267/1/1, 268/2, 269/2
Mauja Pratap Pura, Niwari to Prashant Kumar Gupta, and this land is already
given for mining unit to Respondent No. 7 Vishal Gupta. Stock ID number
2999 has been issued to Prashant Kumar Gupta, which is also against the
laws and regulations. The mining excavation done at various units was

disclosed to be in excess of approved mining plan.

4.17 That, the mining authorities in District Niwari have conducted raids on
illegally operating mines in Pratap Pura and Jhijora village on 12/09/2023.
However, it has come to the knowledge of the Applicant, that despite
conducting raids, no case was registered against Respondent No. 8 (PP)
Sunil Kumar Gupta, owner of stone crusher, who had renewal of his mining
unit expired. The owner of the said unit has also been operating beyond the
approved area plan as is shown by GPS reading. Copy of illegal mining cases
ongoing as per the portal of the Mining Resources Department, Govt. of
Madhya Pradesh for financial year 2023-2024 is annexed as ANNEXURE
A-3.
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4.18 That, the Office of Collector (Mines) District Niwari, had issued notices to
the mine lease holders including Respondent no. 7 (PP) Vishal Gupta,
Respondent no. 8 (PP) Sunil Kumar Gupta, Respondent no. 9 (PP) Rajeev
Kumar Jain, Respondent No. 11 (PP) Devendra Singh, Respondent No. 12
(PP) Kailash Narayan Gupta, Respondent No. 13 (PP) Pavan Kumar Sarogi,
Respondent No. 14 (PP) Mahendra Sarogi and Respondent No. 20 (PP)
Suresh Kumar Sarogi in reference to the investigation orders for mining
leases passed by the Directorate of Geology and Mining, Bhopal. The notices
issued to the Respondent lease holders stated irregularities and anomalies
including more depth against the approved plan and excess mining. Copy of
notices issued to the Respondent Lease holders by the Officer of Collector
dated 23/03/2022, 22/03/2022, 28/02/2022, 18/02/2022, 31/03/2022,
24/03/2022, 03/03/2022 are annexed as ANNEXURE A-4.

4.19 That, the process of Environmental Clearance as followed by State
Environmental Impact Assessment Authority (SEIAA) does not reflect
adequate information of application status of Environmental Impact
Assessment for operational mines and particulars of lease holders (Project
Proponent), with no information of compliance status. It is pertinent to
mention here that the Lease Holder cannot operate the Stone Quarry without
having EC renewed/ issued in his favour. In fact this revels that, no
compliance of the Environmental clearance has been fulfilled by the lease
holders. This is in itself violation of the EC rules. In fact it's an important
aspects of EC issuance. The purpose of EC defeated if no compliances of the
EC conditions are made. Copy of application status of EIA, as per MP
SEIAA portal dated 09/09/2022 is annexed as ANNEXURE A-5.

4.20 That, the Respondent Lease Holders are also causing pollution to the

surrounding land of the nearby habitants of area who are victim of air
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pollutions during operation of the crushing unit. This is despite an order
passed by the Office of Collector, District Niwari dated 09/10/2023 to stop
the operation of mines and crushers in the district who were given EC from
DEIAA. The order mentions that stone crushers who were provided EC from
DEIAA shall cease to operate till they obtain a valid EC from SEIAA.
However, the recent photographs which are dated 26/01/2024 clearly show
that the mines are in continuous operation in in the area. Copy of order dated
09/10/2023 and recent photographs dated 26/01/2024 are annexed as
ANNEXURE A-6 and ANNEXURE A-2 respectively, for kind perusal of
the Hon'ble Tribunal.

4.21 That, Stone Crusher Units are operating illegally, flouting the set norms of
Madhya Pradesh Minor Mineral Rules 1996. The uncontrolled emission of
polluted air is clearly visible at the site as can be seen in the photographs.
That, the Applicant on letter dated 27/10/2023 apprised the Officer of
Collector, District Niwari about continuing of illegal operation of mines
despite its order for stopping mines which have obtained EC from DEIAA.
Copy of letter dated 27/10/2023 is annexed as ANNEXURE A-7.

4.22 That, the Applicant made representations/complaints to the Office of
Collector District Niwari, to Chief Secretary, Mining Department - Bhopal,
to DGP (Economics Offenses Cell, Madhya Pradesh), to Director of Income
Tax Bhopal and various other officials stating the illegal mining operations
in the area allowed by the Respondent No. 6 Mining Officer of Niwari
without proper EC. Despite this, no fair or proper investigation is being
carried out on the complaint. The copy of complaint to Chief Secretary,
Mining Department — Bhopal dated 15/03/2023 along with boundaries of
Eco sensitive zone as well as coordinates are attached as here as
ANENXURE A-8.
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4.23 That, in view of the Hon’ble Supreme Court and this Hon’ble Tribunal’s
various directions and orders passed in many cases, shall have no fruitful
result if such stone crushers are allowed to continue having cumulative
impact on environment. The action of respondents, more particularly the
District and State administration, is without application of mind and without
adhering to the orders and directions passed in various judgments and
directions by the Apex Court, sitting dormant in political pressure which
amounts to bypassing the guidelines, orders and various judgements by

Hon'ble Tribunal, challenged on the following amongst other grounds: -

5. GROUNDS OF THE APPLICATION-

5.1 Because, the operation of Stone Crusher Unit by Respondent Project
Proponents No. 7 to 23 without Authorization and renewal of the EC are
illegal, unconstitutional and against the Environmental Jurisprudence and
the Orders passed by the Apex Court and this Hon'ble Tribunal. The
Respondent No. 7 to 23 are liable to pay the Environmental Compensation
and the amount of Illegal Mined Area carried out illegally by Respondent

No... for running the Stone Crushing Unit without valid permission.

5.2 Because, in the matter of Brijendra Mala V/s State Of MP & Others OA 36
of 2023 before Hon'ble NGT (CZ) bench has already held vide order dated
13.09.2023 that, issues of EC earlier granted by DEIAA / DEAC shall be
kept in abeyance. Therefore, the running mines without due approval from
SEIAA/ SEAC are per se illegal.

5.3 Because, there is well settled procedure of Rule of Law with respect to
establishment of stone crusher units and permission for excavation of

minor minerals in its respective jurisdiction of respondent State
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Government. The district administration of Niwari, particularly the
Respondent No. 6 Mining Officer, who is the competent authority to allow
the operation of the said mining units and monitor compliance of necessary
directions as well as approved mining plan, has utterly failed in
implementing necessary measures for preventing illegal mining and
transportation in the units. Surprisingly, the Respondent no. 6 Mining
Officer has, disregarding his official duties, issued fraudulent approvals
and allotments of illegal crusher units. The humble Applicant is before this
Environmental Court since the same is not being adhered strictly, and the
illegal unit are allowed to operate without due permissions which is causing
Environmental degradation and loss of revenue to the State Exchequer. The
same action is liable to be declared as illegal, arbitrary and
unconstitutional.

5.4 Because, the Respondent stone crushers have failed to execute adequately
the approved mining plan and have not taken any mitigation measures
while carrying out mining activities resulting in extreme harm to the air
and water resources of the area. The Respondent Stone crushing units have
also not planted even a single tree around the Unit premises. The
Respondent Project Proponents from 7 to 23 has failed to do plantation
surrounding the Stone Crusher Unit which is a mandatory arrangement for
prevention of Air Pollution by Stone Crusher Units under the provisions of
Air (Prevention and Control of Pollution) Act, 1981.

6. That, the applicant has submitted requisite Court fees for filing the present
application as prescribed under NGT Rule of 2010.

7. That, the applicant has not filed any other case, petition or application for
same relief with similar prayer before any other court of law including

Hon’ble Supreme Court of India.
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That, the substantial cause of action arose on dated 09/10/2023 when the
Collector issued closure orders for the mines in compliance of this Hon'ble
Tribunal order dated 13/09/2023 in Brijendra Mala V/s State Of MP &
Others OA 36 of 2023. However, the cause of action is continuous in nature
therefore, the OA is within the period of limitation as prescribed under
Section 14(3) of the NGT Act, 2010.

That, the cause of action is continuous in nature and aroused within the
jurisdiction of this Hon’ble Tribunal, which under the NGT Act of 2010 is
empowered to take action and thus the Applicant is bringing up this matter
before this Hon’ble Tribunal.

AD-INTERIM RELIEF

10.That, keeping in view the submission made hereinabove, the instant case

11.

Is a prima facie case in favour of environment and balance of convenience
Is also in favour of the environment and against the respondents. There will
be irreparable loss of environment which cannot be compensated in any
manner. Therefore, it would be in the interest of justice and environment
to direct to stop the operation of Respondent Project Proponents no. 7 to
23, Stone Crusher Unit during the pendency of this case in the interest of

justice and environment.

That, an affidavit is being filed in support of this application.

PRAYER

In the light of the above facts and grounds taken in the body of petition the
humble applicant most respectfully prays before this Hon’ble Tribunal as;



(@)

(b)

(©)

(d)

(€)

(f)

(9)
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To direct the closure of the Stone Crushing Unit of Respondent No.
7 to 23 in the interest of environment.

To direct the appropriate action against Respondent No. 6 Mining
Officer for allowing illegal operation of crusher, mining units in
district Niwari.

To direct the respondent State to recover the amount of illegally
mined stone minerals during the period operated without valid
Clearance in their favour.

To direct the respondents to also evaluate the Environmental
Compensation and penalty being caused to the alleged area and be
deposited in Environment Relief Fund as per Section 24 of the
National Green Tribunal Act, 2010.

To appoint a Commission to assess the damages and to take
appropriate action against the Respondent No. 6 Mining Officer, as
well as erring Respondent Project Proponents No. 7 to 23.

To initiate appropriate action against the erring officials/ authorities
who allowed the illegal Operation of the Stone Crushers in the area.
To pass any other order, direction may kindly be passed as this
Hon’ble Tribunal deem fit and necessary in the interest of justice in

favour of the environment.

AND FOR THIS KINDNESS THE HUMBLE APPLICANT IS DUTY
BOUND, SHALL EVER PRAY.
Date: 07/03/2024 Applicant

Place: Bhopal Thraugh Counsel
/
[Dhaw a, Adv.]
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
[CENTRAL BENCH], AT BHOPAL

ORIGINAL APPLICATION No©3/2024

APPLICANTS: ABDUL KALAM
//VERSUS//
RESPONDENTS: STATE OF MP & OTHERS
AFF fDAVIT

I, Abdul Kalam, S/o Of Abdul Salam, R/o H No. 1732/2, in Front of Ram g

Raja Dawa Bazar, Local Bagh Civil Lines, Jhansi (U.P.) at present in

Bhopal do hereby solemnly affirm on oath and State as under:-

1. That, the deponent being applicant in the instant application and

best of the deponent’s personal knowledge

3. That, this affidavit is executed in support of the application/petition

il sk competent to sign the instant application.
5 ; 2. That, application is drafted on deponent’s instructions by applicant ¢
\‘%‘w s f’ deponent’s Counsel. The deponent has read and understood the same, | \‘
e which are true and correct. Pleading and prayer clause are true the | }
G

L Inpdw \LQ\ led herewith. %
s Mrg\;\@\‘ A\ DEPONENT |

1o Rid., L\ o

B AN QE";} E}TEf 1| VERIFICATION
7 the above deponent, do hereby verify that the contents of this
’"_icf from paragraphs 1 to 3 are true to my personal knowledge
ief. Signed and verified on this J.day of .tdr., 2024 at Bhopal

e

3 eger g ol o

A TR ORI el ot 8111
PR WA G0 L T ORIR
) B R RAGE T e G I
; DEPONENT

wHe sifed faar

wald Wllo _—
BAEF AT

T ENTIFIED BY ME
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
CENTRAL BENCH, AT BHOPAL(MP)

RESPONDENTS:

ORIGINAL APPLICATION No.63./2024
APPLICANT: ABDUL KALAM

VIS

COMPILATION —11

STATE OF MADHYA PRADESH & OTHERS

SNo.

Particulars

Annexure

Page

Copy of Newspaper clipping dated
19/11/2023 concerning air dust and pollution
caused by Crusher Units near the Jhansi-
Khajuraho Highway

A-1

24-25

Recent Photographs dated 26.01.2024
indicating violations of various laws by the
operational Crusher Units of Project
Proponents

A-2

26-29

Copy of illegal mining cases ongoing as per
the portal of the Mineral Resources
Department, Govt. of Madhya Pradesh for
financial year 2023-2024

A-3

30

Copy of notices issued to the Respondent
Lease holders by the Officer of Collector
dated 23/03/2022, 22/03/2022, 28/02/2022,
18/02/2022, 31/03/2022, 24/03/2022,
03/03/2022

31-47

Copy of application status of EIA, as per MP
SEIAA portal dated 09/09/2022

A-5

48-63

Copy of order dated 09/10/2023 passed by the
Office of Collector, District Niwari directing
the Crusher Units in the District to obtain EC
from SEIAA and the work be kept in
abeyance until then

A-6

64
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7. Copy of Letter dated 27/10/2023 by Applicant
apprising the Officer of Collector, District
Niwari about continuing of illegal operation
of mines despite its order for stopping mines

A-7

65

8. Copy of complaint made by the Applicant to
the Chief Secretary, Mining Department —
Bhopal dated 15/03/2023

A-8

66-71

9 Vakalat- Nama

72

Date: 07./03/2024
Place: Bhopal

Ww/

Applicant

Through Counsel

[Dharamvir Sharma, Adv.]

Office at: J-04, Fortune Glory, Bawadiya Kalan, Bhopal -43
email: dharam.advocate33@gmail.com;

Phone: 9200700009
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Gooale

Pollution caused near water body at Sitapur, Niwari. Photo dated 26/01/2024

rresorndtiy

Dumping of dust and bridge constructed at Babedi Naala, Sitapur, causing
disruption of natural flow of Naala. Photo dt. 26/01/2024
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Stone crushers in operation disregarding environmental considerations at
Sitapur, Niwari (M.P.). Photo dated 26/01/2024

Continuation of transportation activities with stone crushers illegally allowed to
operate by District Mining Officer, Niwari. Photo dated 26/01/2024
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Complete disregard towards environment and ecology by the Stone crushers and
mining lease holders at Sitapur, District Niwari (M.P.). Photo dated 26/01/2024

Violations of approved mining plan with no maintenance of nearby ecological
areas, and continuance of illegal operation. Photo dated 26/01/2024



Tractors at operation site helping with various equipment for stone crushing.
Photo dated 26/01/2024

Continuing use of heavy machinery for stone crushing despite orders for
abeyance of operations. Photo dated 26/01/2024
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Application Status of Environmental Impact Assessment as on Thursday, September 8, 2022

Current Status of Cases Received By SEIAA (Case No. 5401- 5700)

M 5201716 | Shri Ravindra | Prior Environment Sent 1o SEAC. Case transferred to DEIAA Tikamgarh
§ 1(2) Kumar Clearance for Boulder vide letter no. 3813-14/SEIAA/16 dated 30-09-16.

Shrivastava, 03, | Stone Quarry In an
Om Shanti Nagar | area of 2.0 ha. (95400
Qutside Laxmi | cum per  annum)
Gate, Jhansi, UP | (Khasra no. 226/1) at
Village- Sitapur, Tehsil -

Orchha, Dist.
Tikamgarh (MP) [S818]
i§ 5402/16 Shri Suresh | Prior Environment | 31-08-16 3573- Sent to SEAC. Case transferred to DEIAA Tikamgarh
[ 1(a) Kumar Saraogi, | Clearance for Metal 74ISEIAAZ016 | vide letter no. 3813-14/SE1AA/16 dated 30-09-16.
84/11, Chvil Lines, | Stone as Dolerite in an dtd. 15-09-
Jhansl, UP area of 4.0 ha. (70000 2016
cum per annum)
{Khasra no. 04) at
Village- Bhojpura,
Tehsil - Orchha, Dist.
Tikamgarh (MP) [5G78]
| 5403/16 | Shd Deepal | Prior Environment | 31-08-16 3583- Sent to SEAC. Case translerred to DEIAA Tikamgarh
. B4/SEIAA/2016 | vide letter no. 3813-14/SEIAA/16 dated 30-09-16.

Kumar  Saraogi, | Clearance for Metal
95/18, Civil Lines, | Stone as Dolerite In an dtd. 16-09-
Jhansl, UP area of 1.0 ha. (30000 2016

cum per annum}
(Khasra no. 12/2) at
Village- Pratappura,
Tehsil - Orchha, Dist.
Tikamgarh (MP) [5630]

|
—
[

5404 |

5404116 | Shrl Kailash | Prior Enviranment | 31-08-16 3593- Sent to SEAC. Case transferred to DEIAA Tikamgarh
94/SEIAAZ016 | vide letter no. 3813-14/SEIAN1G dated 30-09-16.

1(a) Narayan Gupta, | Clearance for Metal

' 69, Kariappa | Stone as Dolente in an did 16-09-
Marp, Lalitpur | area of 3.0 ha. (85300 2016
Road, Jhansi, UP - [eum  per  annum)
284001 (Khasra no. 1/1) at

Village- Pratappura,
Tehsil - Orchha, DisL
Tikamgarh (MP) [5589]

mpselaa.nic.in/mpseiaa_applicationstatus_case5401.html
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Prior Environment | 31-08-16 3571- Sentto SEAC. Case transferred to DEIAA Tikamgarh
Kumar  Saraogl, | Clearance for Metal T2SEIAAR2016 | vide letter no. 3813-14/SE1AA 16 dated 30-09-18.
85/18, Civil Lines, | Stone as Dolerite in an did. 15-09-
Jhansi, UP area of 20 ha, (40100 2016
cum  per  annum)
(Khasra no, 0O7) al
Village- Bhojpura,
Tehsil - Orchha, Dist,
Tikamgarh (MP) [5686]
Shri Pawan Kumar | Prior Environment | 31.08-16 3581. Sent o SEAC. Case transfarred to DEIAA Tikamgarh
Saraogl, 16808, | Clearance for Metal B2ISEIAN2016 | vide letter no, 3813-14/SEIAAMG dated 30.09-16
Civil Lines, Jnansi, | Stona as Dolerile in an did. 16-09-
up area of 4.0 ha. (00000 2016
cum per annum)
(Khasra no  12/2) al
Village- Pratappura,
Teheil - Orchha, Dist
Tikamgarh (MP) [5657]
Shrl Tejindar | Prior Environmenl | 02-09-16 3550- Sent 1o SEAC. EC recommended in 53 SEAC-2
Singh, G-1, Sapna | Clearance for Sand S1/SEIAAI2016 | meeting dated 13-10-18 EC granted in 284 SEIAA
Chambers, 1211, | Deposit Quarry In an did. 15-09- | meeting dated 11-11-16. EC Issued vide letter no.
South  Tukogan), |area of 11.0 ha. 2010 4552- 53/SEIANIG dated 30-11-18.
Indore, MP - | (330000 cum per
460440 annum) (Khasza no. 1, EC cancelled in 469 SEIAA meeting dated 16-02.18
112) at Village- EC cancelled vide letler no. 1836-37/SEIAA/18 dated
Shahpur/Patowapura, 01-03-18. '
Tehsil - Shahpur, Dist.
Betul (MP) [58511)]
Shi Rajeev Kumar | Prior Environment | 02-09-16 3563- Sent 1o SEAC. Case transferred to DEIAA Tikamgarh
Jain S/o Shri Prem | Clearance for  Metal G4/SEIAA/2016 | vide lefter no. 3813-14/SEIAA/ME dated 30-09-16.
Chandra Jain, | Store Quarry in an dtd, 15-00-
Bada bBazar, |area of 2900 ha. 2016
Jhansi, UP (70757 cum per
annurn) (Khasra no.
675/7001, 6&75/2) at
Vilage- Jijora, Tehsil -
Orchha, Dist.
Tikamgarh (MP)
g [11548]
[IIEN 5200116 | shr Vinod | Prior  Environment | 0208-16 3565- Sent to SEAC. Case transferred to DEIAA Tikamgarh
SN 1a) | Agrawal, Jhansl, | Clearance for Dolerite 66/SEIAAI2016 | vide letter no. 3813-14/SEIAN16 dated 30-09-16
Yot up Metal Mine in an area dd. 1509
of 4.0 ha. (91316 cum 2016
per annum) (Khasra no,
678/1) at Village- Jijora,
Tehsil - Orchha, Disl.
Tikamgarh (MP)
[18370]
5410/18 | Mis Pawan | Prior Environment | 02-08-16 3595 Sent to SEAC. Case transferred to DEIAA Tikamgarh
1(a} Granite, Shri | Clearance for Dolerite 9G/SEIAA/2016 | vide letter no. 3813-14/SEIAAMG dated 30-03-16
Mahesh Ral, | Metal Mine In an area dtd. 16-09-
25002, Near | of 2.00 ha (57000 cum 2016
Allahabad  Circle, | per annum) (Khasra no.
Civil Line, Jhansi, | 202A401)  at  Village-
UP - 284001 Pratappura, Tehsil
Orchha, Dist.
Tikamgarh (MP)
[16367]
5411116 | Shri Rahul | Pricr Environment | 02-09-16 3567- Senl lo SEAC. Case transferred to DELAA Tikamgarh
| 1(a) Agrawal S/o Shr | Clearance for Metal 6B/SEIAA2016 | vide letter no. 3813-14/SEIAN16 dated 30-09-16.
Om Prakash | Stone In an area of did. 15-09-
Agrawal, Jhansi, | 1.50 ha. (35000 cum 2016
UP - 284001 per annum) {Khasra no
225/1/1) al  Vilage-
Pratappura, Tehsll -
Orchha, Dist.
Tikamgarh (MP)
[16364]
EERP M 5412116 | sha Vinod Kumar | Prior Environmenl | 02-09-16 3617- Senl to SEAC. Case transferred to DEIAA Tikamgarh
1(a) Jain, 95/, CWil | Clearance for Dolerite 18/SEIAAZ016 | vide letter no. 3813-14/SEIAAMG dated 20-00-16
Line, Manu Vihar, | Metal Stone in an arca did 16-09-
Jhansi, UP - |of 1.0 ha (18000 cum 2016
284001 per annum) (Khasra no.
20/2B/1) at Vilage-
Pratappura, Tehsil -
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it Orchha, Dist.
Tikamgarh {MP)
[16366)
Shri Rahul | Prior Environment | 02-09-16 3587- Sentto SEAC. Case transferred to DEIAA Tikamgarh
Agrawal S/o Shri | Clearance for Metal BR/SEIAA2016 | vide letter no. 3813-14/SEIAN16 dated 30-09-16.
Oom Prakash | Stone In an area of 2.0 did. 16-09-
Agrawal, Jhansi, | ha. (30000 cum per 2016
UP - 284001 annum) (Khasra no.
1/8) at Village-
Pratappura, Tehsil -
Orchha, Dist.
Tikamgarh |MP)
116373]
Shri Premchandra | Prior Environment | 02-09-16 3575- Sent lo SEAC. Case transferred to DEIAA Tikamgarh
Ral, Village- | Clearance for  Metal 76/SEIAA2016 | vide letier no. 3813-14/SEIAA/16 dated 30-03-16
Fratappura, Tehsil | Stone (as Dolerile)in an dtd. 15-09-
. Orchha, Dist. | area of 3.20 ha. (59400 2016 .
Tikamgarh (MP) cum per annum)
(Khasra no. 138) at
Village- Pratappura,
Tehsil - Orchha, Dist.
Tikamgarh (MP) [5934]
Shrl Sadik Khan, | Prior Environment | 02-09-16 3743- Sent to SEAC. EC recommended in 54 SEAC-2
Miwasi - 100, | Clearance for Sand 44/SEIAA2016 | meeting dated 14-10-16. Query in 385 SEIAA
Macaripura, Tehsil | Quarry in an area of did. 21-09- | meeting dated 16-11-16. Letter no. 4723-
. Jaora District - | 6.425 ha. (1900 cum 2016 24/SEIAA/G dated 13-12-168. EC granted in 398
Ratlam - 457226 per annum) (Khasra no. SEIAA meeting 02-01-17. EC issued vide letter no.
1 & 2) at Village- 4990-91/SEIAAT dated 12-01-17.
Hanumantiya, Tehsil -
Jaora, Dist. Ratlam
(MP) [58038]
M's Riddni Sidahi | Manufacturing of Dyes | 06-09-16 3462- Sent to SEAC. TOR recommended in 282 SEAC
Colours, 304, | & Dyes Intermediale at 63/SEIAA2016 | meeting dated 10.10.16. TOR approved in 320
Agrawal Arcade, | Plot No. 99-A, MP did. 09-00- | SEIAA meeting dated 03-11-16. TOR issued on 15-
Opp. Central Mall | Audhyogic Kendra 20186 12-16 valid till 09-10-19. Letter no. 529- 20/SEIAANT
Ambawadi, Vikas  Nigam  Ltd daled 24-05-17 alongwith EIA report submitted by PP
Ahmedabad - | (AKVN), Taluka, to SEAC. PP absent in 283 SEAC meeting dated 17-
380006 Meghnagar, Dist. 06-17. Query in 307 SEAC meeling dated 23-02-18.
Jhabua, MP [15693] Letter no. 80-81 dated 12-03-18 from SEAC to PP -
request to submit requisite documents within 30
days. Case rejected in 323 SEAC meeting dated 18-
08-2018. Case closed in 501 SEIAA meeting dated
11-09-18, Case close vide letter no. 1536
37/SEIAA/18 dated 12-10-18
M.P.Housing & | "Rainbow Residency™ | 12-08-16 3603 Sent lo SEAC. EC recommended in 282 SEAC | PP vice letter dated 01-
Infrastructure Group Housing Project, 04/SEIAA/2016 | meeting dated 10.10.16. PP invited for presentation 08-19 informed that
Development Khasra No. 87, 118, did. 16-09- | in 380 SEIAA meeling dated 03-11-16. EC granted in | due to  unavoidable
Board, Division-2, | Vilage - Maharajpur, 2016 382 SEIAA meeting dated 05-11-16. EC issued vice circumstances project
Jabalpur, MP Tehsil - Jabalpur, Dist. letter no. 4654- 55/SEIAA/E dated 06-12-16. is still not startea
Jabalpur, MP [58191]
Shri Gajra] Singh | Prior Environment | 12-09-16 a747- Sent to SEAC. EC recommended in 54 SEAC-2
Slo Shri Dariyab | Clearance for Sand 4B/SEIAA2016 | meeting dated 14-10-16 Query in 385 SELAA
Singh,  Chhatri, | Auction Quarry in an did. 23-09- | meeting dated 16-11-16.  Letter no. 4589-
Rajgarh, MP - | area of 5336 ha. {1000 2016 70/SEIAA/16 dated 01-12-18 to Miming Officer,
465683 cum per annum) Rajgarh for providing information EC granted in 403
(Khasra no. 5) at SEIAA meeting dated 23-01-17. EC issued vide letter
Village- Chhatri, Tehsil - no. 5225-26/SEIAAMT dated 07-02-17.
Rajgarh, Dist. Rajgarh
{MP) [56576]
M/s Diglana | Prior Environment | 12-08-16 3749- Sent to SEAC. EC recommended in 53 SEAC-2
Industries Pvt. Ltd, | Clearance for Sand E0/SEIAAZ016 | meeting dated 13-10-16. EC granted in 384 SEIAA
G-1, Sapna | Deposit Quamy in an did. 23-09- | meetng dated 11-11-16. EC issued vide letter no.
Chamber, 12/1 |area of 8057 ha 2016 4554- 55/SEIAA/1G dated 30-11-16
South  Tukoganj, | (23624 cum per
Indore, MP annum) (Khasra no EC transfer to Shn Virendra Singh Jaden in 607
213) al Village- Hriday SEIAA meetng dated 20-03-20. EC tansfer vide
Nagar, Tehsil - Jatara, letter no. 5263-64/SEIAA20 dated 23-03-20.
Dist. Tikamgarh (MP} Case closed vide letter no 3126- 27/SEIAA/Z2 dated
|58677) (148888] 26.02-22.
Shrd Deepak | Prior Erwironment | 19-09-16 3751~ Sent to SEAC. Case transferred to DEIAA Tikamgarh
Kumar Sahu, | Clearance for  Metal 52/SEIAA/2016 | vide letter no. 3813-14/SEIAA/16 dated 30-09-16.
05/18, Civil Lines, | Stone Mine in an area dtd. 23-09-
Jhansi, UP of 2.820 ha. (89892 2016
cum per annum)

57
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Satna (MP) the EC condilion of NBWL clearance of Ranipur Wild life | received on 06-00-21.
[11037) Sanctuary recommended in 305 SEAC meeling dated 16- | Compliance report for
01-18, NBWL condition of EC withdrawn in 467 SEIAA | the period of Dec 21
meeling dated 02-02- 2018. EC condition no. 16 & 17 | received by email
withdrawn vide letter no. 1698-99/3EIAAM 8 daled 20- 02- | daled 11-12-2021.
18.
5331/16 | Mr. Jahid Khan | Prior Environment | 17-08.16 3306- Sent to SEAC. Case transferred to DEIAA recommended
It 1(3) Rlo  Vilage - | Clearance for 07/SEIANZ2016 | in 55 SEAG-2 meeling dated 15-10-16. Case transferred
Khadakpura, Stone Quamry in d1d.31-08-2016 | to DEIAA Khandwa in 386 SEIAA meeting dated 16-11-16.
Tehsil & District | an area of 0.800 Case Iransterred to DEIAA Khandwa vide lefter no. 4640-
Khandwa, MP ha. (1500 cubic 41/SEIAN1E dated 05-12-16.
meler per year) al
Village-Deshgaon
p Tehsil
Khandwa, Dist
Khandwa  (MP)
[57158]
M.PHousing & | Development at | 17-08-16 3267+ Sent 1o SEAC. Letter no. 4208/SEIAA/MG dated 17-10-16
8(a) Infrastructure 5779 Ha land GB/SEIAAN201E alongwith PP's letter to SEAC. PP withdraw the project in
Cevelpment and Conslruction dtd. 27-08-2016 282 SEAC meeting dated 10-10-16. Case close in 320
Board,  Jhansi | at 27 HIGA, 47 SEIAA meeting dated 03-11-16. Case close vide |etter no
Road, HIGB, 88 MIGB 4500-91/SEIAA 16 dated 02-12-16.
Makrioniya, and 108 EWS
Sagar, MP - |and 10 Shops at
470004 Mangal Vihar
Colony,
Dharmshree,
Sagar, MP
[57848]
M/s Digiana | Prior Environment | 23-08-16 3344- Sent to SEAC. PP absent in 50th SEAC-Il meeting datad
1({a) Industries  Pvt. | Clearance for A45/SEIAA2016 20-09-16. PP absent in 59 SEAC-2 meeling dated 11-11-
Ltd, G-1. Sapna | River Sand did. 03-09-2016 16. Query in 67 SEAC-2 meeting dated 07-02-17. Query in
Chambers, 12/1, | Quarry in an area 413 SEIAA meeting dated 03-03-17. Letter no. 5554-
South Tukoganj, |[ef  18.0  ha. 55/SEIAA17 dated 10-03-17 1o PP for submitting
Indore, MP (270,000  cubic information. Letter no. 146-47 dated 09-03-17 from SEAC
meter per year) to PP reg. submission of information within 15 days. Case
(Khasra no. 1/1) delisted in 463 SEIAA meeting dated 04-01-2018 Case
at Village - delisted vide letter no. 1553-54/SEIAA/18 dated 17- 01-18.
Pawarkheda »
Tehsil - Babal,
Dist.
Hoshangabad
(MP) [16873]
Mfs Digiana | Prior Environment | 23-08-16 3326~ Sent to SEAC. PP absent in 50th SEAC-Il meeting dated
| 1(2) Industries  Pvt. | Clearance for 27ISEIAA/2016 20-09-16. PP absent in 59 SEAC-2 meeting dated 11-11-
Ltd, G-1, Sapna | River Sand dtd. 03-09-2016 16. Query in 67 SEAC-2 meeting dated 07-02-17. Query in
Chambers, 12/1, | Quarry in an area 413 SEIAA meeting dated 03-03-17. Letler no. 5556-
South Tukoganj, |[of 230 ha 57/SEIAA/1T dated 10-03-17 to PP for submiting
Indore, MP (345,000  cubic information Letter no. 148-49 dated 09-03-17 from SEAC
meter per year) to PP reg. submission of infermation within 15 days. Case
(Khasra no. /1) closed in 677 SEIAA meeting dated 25-06-21. Case
al Village- closed vide letter no. 1327-28/SEIAA/21 dated 30-06-21
Pawarkheda i
Tehsil - Babal,
Dist.
Hoshangabad
(MP) [16871]
5335/16 | Shrii  Marendra | Pricr Environment | 24-08-16 3400- Sent to SEAC. Case Wransferred to DEIAA Tikamgarh vide
: 1(a) Kumar Gupta, | Clearance far D1SEIAAZ0E letter no. 3813-14/SEIAA/16 dated 30-09-16.
| HMNo. 81411, | Stoene Mine in an dtd. 03-09-2016
C P Mission area of 40 ha.
Compound, (151,932  cubic
Jhansi, UP - |meler per year)
284001 (Khasra no. 6) at
Village- Bhojpura,
Tehsit - Orcha,
Disl. Tikamgarh
(MP} |5509]
Shri Dilip | Prior Environment | 24.08-16 33p2- Senl lo SEAC. Case transferred lo DEIAA Tikamgarh vide
1(a) Parecha, S/o Shri | Clearance for BAISEIAN2016 letter no. 3813-14/SEIAA/16 dated 30-09-16.
Govardnan Crusher  Stone dtd. 03-09-2016

Parecha, Dabra,
Dist. Gwalior, MP

Deposit in an
area of 1386 ha.
(30870 cublc
meler per year)
(Khasra no. 2/1)
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Village-
Pratappura, Tehsil
- Orcha, Dist

Tikamgarh  (MP)
[5669]
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CEGEMY 5343/16 | Shri Arun Kumar | Prior Environment | 24.08-16 3404- Sent lo SEAC. Case transferred la DEIAA Tikamgarh vide
y 1(a) Jaln, 77, Jawahar | Clearance for 05/SEIANZO18 | fetter no. 3813-14/SEIAAS16 dated 30-09-16.
Chowk, Jhansi, | Crusher  Slane dtd.03-09.2018
up Deposit In  an
area of D.50 ha.
(5700 cubic meter
per year) (Khasra
no. 226/1) at
Village-  Sitapur,
Tehsil - Qrcha,
Dist.  Tikamgarh
(MP) [5GB0]
53‘54 5344116 | Shrl  K.N.Gupta, | Prior Environment | 24-03-16 3398- Sent 1o SEAC. Case transferred to DEIAA Tikamgarh vide
1a) Radhey Radhey | Clearance  for 99/SEIAN2016 | leftier no. 3813-14/SEIAA/16 dated 30-09-16
Stone, 1A, | Metal Store az d14.03 -09-2016
Kailash Dolerite in  an
Residency, area of 0.714 ha.
Mahakali (23000 cubi¢
Vidhyapeeth meter per year)
Road, Jhansi, UP | (Khasra no.
20/25/2K) at
Village-
Pratappura, Tehsil
- Orcha, Dist
Tikamgarh  (MP)
[5621]
atdl 5345/16 | Shi Vighal | Prior Environment | 24-08-16 3332- Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
: &Y 1(2) Gupta, 117/4, | Clearance for 33ISEIAN2016 letter no. 3813-14/SEIAA/16 dated 30-09-16
! Near Afahabad | Metal Stone did. 03-09-2016
Bank Crossing. | Quamy in an area
Civil Line, Jhansl, | of 2.90 ha.
up (97388 cubic
meler per year)
(Khasra no. 1/1)
at Village-
Pratappura, Tehsll
- Orcha, Dist.
Tikamgarh (MP)
[5556]
5346/16 | Shri Banwari Lal | Prior Environment | 24-08-16 3350- Sent to SEAC. Case transferred lo DEIAA Tikamgarh vide
1(a) Jain, C/o Nitin | Clearance for S1/SEIAA2016 letter no. 3813-14/5EIAA/16 dated 30-09-16.
i Kumar Sarawgl, | Metal Stone did. 03-05-2016
1680, Clvil Lines, | Quarry (as
Jhansi, UP Dolerite) in  an
area of 3.90 ha.
(75448 cubic
meter per year)
(Khasra no.
20/2/15A11) at
Village-
Pratappura, Tehsil
- Orcha, Dist
Tikamgarh (MP)
[5622]
5347/16 | Shr Pawan | Prior Environment | 24-08-16 3356- Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
1(a) Kumar Sarawagl, | Clearance for S7ISEIAA2016 letler no, 3813-14/SEIAN 16 dated 30-09-16.
Clo Nitin Kumar | Crusher  Stone did. 03-09-2016
Sarawgl, 1680, | Quarry in an area
Civil Lines, | of 2.0 ha. (45000
Jhansl, UP cublc meter per
year) (Khasra no.
06) al Vilage-
Bhojpura, Tehsil -
Orcha, Dist.
Tikamgarh  (MP)
[5664]
348 | 5348/16 | Shri  Mahendra | Prior Environment | 24-08-16 3236- Senl to SEAC. Case transferred lo DEIAA Tikamgarh vide
Clearance for 37ISEIAN2016 letter no. 3813-14/SEIAAN1G dated 30-09-16.

Kumar Sarawagl,
Clo Nitin Kumar
Sarawgl, 1680,

Crusher  Stone
Quarry in an area
of 2.0 ha. (48000

mpselaa.nic.in/mpseiaa_applicationstatus_case5101.html
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Chvil Lines,
Jhansl, UP

cubic meter per
yrar) (Khasra no.
12/2) al Village-
Pratappura, Tehsil
- Orcha, Dist
Tikamgarh (MP)
[5667]
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xR 5349/16 | Ms. Tanu Gupta, | Prior Environment | 24.08-16 3386- Sent In SEAC. Case transferred to DEIAA Tikamgarh vide
1{a) W/o Shri Vishal | Clearance for B7SEIAN2016 letiar no. 3813-14/SEIAA/16 dated 30-09-16.
Gupta, 117/14, | Crusher  Stone did 03-09-2016
Clvil Lines, | Quarry in an area
Jhansl, UP of 3.0 ha. (89446
cublc meter per
year) (Khasra no
226) at Vilage-
Silapur, Tehsil -
Orcha, Dist.
Tikamgarh  (MP)
[5570]
XL 5350716 | Mrs Rahi Granite, | Prior Environment | 24-08-16 3378- Sent lo SEAC. Case transferred to DEIAA Tikamgarh vida
ol 1(2) Shri Arun Kumar | Clearance for TO/SEIAA/2016 letter na. 3813-14/SEIAN16 dated 30-09-16.
Jain, 77, Jawahar | Metal Stone did. 03-09-2016
Chowk, Jhansl, | (Dolerite) Quarry
urP In an area of 4.0
ha. (144695 cubic
meter per year)
(Khasra no. 12/2)
at Village-
Pratappura, Tehsil
- Orcha, Dist
Tikamgarh  [MP)
[5673]
4 5351716 | Shri Umakant | Prior Environment | 29-08-16 3328- Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
1{a) Dixit, Vill. | Clearance for 20/SEIAN2016 letter no. 3813-14/SEIAAM 6 dated 30-09-16.
Pratappura, Teh | Crusher  Stone did. 03-09-2016
Niwari, Dist. | Ming in an area of
Tikamgarh 4.0 ha. (97000
cubic meler per
year) (Khasra no.
226/1) at Village-
Sitapur, Tehsil -
Qrcha, Dist.
Tikamgarh (MP)
: 15918]
| 5352/16 | Shri  Devendra | Prior Environment | 29-08-16 3384- Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
1(a) Singh, 1874/4A, | Clearance for 85/SEIAA2016 letter no. 3813-14/SEIAA/E dated 30-09-16.
Behind RTO | Dolerite Metal did. 03-09-2016
Office, Civaji | Mine in an area of
Nagar, Jhansi, | 4.0 ha. (100730
UP - 284001 cubic meter per
year) (Khasra no.
226/1) at Village-
Sitapur, Tehsil -
Orcha, Dist.
Tikamgarh  (MP)
[5898]
253/16 | Shri Sunil Kumar | Prior Environment | 29-08-16 3340- Sent o SEAC. Case transferred to DEIAA Tikamgarh wide
1(a) Gupta, 18T4/4A, | Clearance for 41/SEIAN2016 letter no. 2813-14/SEIAA/16 dated 30-09-16.
i Behind RTO | Dolerite  Metal did. 03-09-2016
Office, Civajl | Mine Quarry in an
Magar, Jhansl, | area of 4.0 ha.
UP - 284001 (151622 cubic
meler per year)
(Khasra no.
226/1) at Vilage-
Sitapur, Tehsil -
Orcha, Dist.
Tikamgarh (MP)
[5554]
| 5354/18 | Shr Sunll Kumar | Prior Environment | 29-08-16 3342- Senl lo SEAC. Case transferred to DEIAA Tikamgarh vide
1(a) Gupta, 1874/4A, | Clearance for 43SEIAA2016 letter no. 3813-13/SE1AA/16 dated 30-09-16

Behind RTO
Office, Civaji
Nagar, Jhansi,
UP - 284001

Crusher  Stone
Mine in an area of
1.0 ha. (25837
cubic meler per
year) (Khasra no.

mpselaa.nic.in/mpseiaa_applicationstatus_case5101.html
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at Village-
Pratappura, Tehsil
- Orcha, Dist
Tikamgarh  (MP)
[5705]
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5337/16 | Shri  Narendra | Prior Environment | 24-08-16 3372- Senl to SEAC. Case transferred lo DEIAA Tikamgarh vide
1(a) Kumar Sarawgi | Clearance  for THSEIAN2016 | letter no 3813-14/SEIAN16 dated 20-09-16.
Clo Nitin Kumar | Metal Stone did, 03-09-2016
Sarawgl, 1680, | Quarry In an area
Civil Lines, | of 20 ha. (42427
Jhansl, UP - |cubic meter per
284001 year) (Khasra no.
7) at  Vilage-
Bhojpura, Tehsil -
Orcha, Dist.
Tikamgarh  (MP)
(5641]
M 5338/15 | Shi  Devendra | Prior Environment | 24-08-16 3376- Sentto SEAC. Case transferred to DEIAA Tikamgarh vide
| 1(a) Singh.  Owner, | Clearance for TTISEIAA2016 | letter no. 3813-14/SEIAA/16 dated 30-09-18
1A, Kailash | Metal Stone did. 03-08-2016
Residency Quarry in an area
Mahakali of 120  ha
Vidhyapeeth (29640 cubic
Road, Jhansi, UP | meter per year)
(Khasra no.
357/1) at Village-
Seetapur, Tehsil -
Orcha, Dist.
Tikamgarh  (MP)
[5008]
5339 5339/16 | Shri  Devendra | Prior Environment | 24-08-16 3380- Sent to SEAC. Case fransferred to DEIAA Tikamgarh vide
£ 1(a) Singh,  Owner, | Clearance for S1/SEIAN2016 letter no. 3813-14/SEIAAJ16E dated 30-09-16.
| 1A, Kailash | Boulder  Stone dtd. 03-09-2016
Residency Metal Mine in an
Mahakali area of 4.0 ha
Vidhyapeeth (125,000  cubic '
Road, Jhansl, UP | meter per year)
(Khasra na.
226/1) at Vilage-
Seetapur, Tehsil -
Orcha, Dist.
Tikamgarh (MP)
[5831]
E 534016 | Shri Saurabh | Prior Environment | 24-08-16 3364- Senl to SEAC. Case transferred to DEIAA Tikamgarh vide
1(2) Garg, Radhey | Clearance for 65/SEIAA/2016 letter no. 3813-14/SEIAA/1E dated 30-09-16.
Radhey Stone, | Stone Mine in an dtd. 03-09-2016
14, Kailash | area of 3.0 ha.
Residency, (51617  cubic
Mahakali meter per year)
Vidhyapeeth (Khasra no. 1/1)
Road, Jhanst, UP | at Village-
Pratappura, Tehsil
- Orcha, Dist
Tikamgarh (MP)
[5663]
[SPTM 534116 | Shi Narendra | Prior Environment | 24-08-16 3354- Sent lo SEAC. Case transferred o DEIAA Tikamgarh vide
| 1(2) Kumar  Gupta, | Clearance for 55/SEIAA2016 letter no. 3813-14/SEIAA/B dated 30-03-16.
Subham  Stone | Crusher  Slone did, 03-09-2016
Crusher, Quarry In an area
1874/4A, Behind | of 4.0 ha. (114480
RTO Office, Sivajl | cubic meler per
Magar, Jhansi, | year) (Khasra no.
upP 0E) at \ilage-
Bhojpura, Tehsil -
Orcha, Dist.
Tikamgarh  (MP)
[5515]
GxF 5342/16 | Shrl Rajeev | Prior Environment | 24-08-16 3352-53 Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
T { 1(a) Kumar Jain, 77, | Clearance for {SEIAA2016 atd. | letler no. 3813-14/SEIAA/16 dated 30-09-16.
Jawahar Chowk, | Metal Stone 03-09-2016
Jhansl, UP (Dolerite) Quarry

in an area of 3.50
ha. (86831 cubic
meter per year)
(Khasra no.
1272A, 12/2B) at

mpseiaa.nic.in/mpseiaa_applicationstatus_case5101.html
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202512) at
Village-

Pratappura, Tehsil
- Orcha, Dist.

Tikamgarh  (MP)
[5549]
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M/s Arpita Indra

Prior Environment | 29-08-16 3396 Sent lo SEAC. Case franaferred to DEIAA Tikamgarh vide
1@ | Project Pvi. Ltd, | Clearance  for 97/SEIAA2016 | letter no. 3813-14/SEIAA/18 dated 30-09-16
Vikash Agrawal, | Metal Stone as did03-09-2016
Director, Vill. | Dolerite  in  an
Pralappura, Teh, |area of 4.0 ha
Orchha & Dist | (138003  cuble
Tikamgarh, MP - | tneter per year)
472246 (Khasra no. 1/1)
at Village-
Pratappura, Tehsil
- Orcha, Dist
Tikamgarh  (MP)
! [5656]
XU 5356/15 | Shi Umakant | Prior Environment | 20-08-16 3366- Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
IS 1(a) Dixit, will. | Clearance for B67/SEIAAZ016 letter no. 3813-14/SEIAA/16 dated 20-09-16.
Pratappura, Teh, | Metal Stone Mine did. 03-09-2016
Niwan, Disl. | In an area of 4.0
Tikamgarh ha. (137085 cubic
meter per year)
(Khasra no.
20124) at Village-
Pratappura, Tehsil
- Drcha, Dist 7
Tikamgarh  (MP)
[5914]
f§ 5357/16 | Shi  Devendra | Prior Environment | 29-08-16 3370- Sent 10 SEAC. Case transferred to DEIAA Tikamgarh vide
b 1(2) Singh, 1874/4A, | Clearance  for 7USEIAAZ016 | letter no. 3813-14/SEIAA/1G dated 30-09-16.
Behind RTO | Crusher  Stone did. 03-09-2016
Office, Civaiji | (as Dolerite) in an
MNagar, Jhansi, |area of 4.0 ha.
UP - 284001 (29900 cubic
meler per year)
(Khasra no. 250}
at Village-
Pratappura, Tehsil
- Orcha, Dist
Tikamgarh  (MP)
_ 159001
[0 5258016 | Shrl Viay Kumar | Prior Environment | 29-08-16 3374- Sent to SEAG. Case transferred to DEIAA Tikamgarh vide
} 1(a) Gupta, Barua | Clearance for 75/SEIAA2016 letter no. 3813-14/SEIAA/ 6 dated 30-09-16.
Sagar, Jhansi, | Metal Stone dtd. 03-09-2016
MP - 284001 (Dolerite) In an
area of 3.509 ha.
(109568  cubic
meler per year)
(Khasra no. 353,
354) at Village-
Sitapur, Tehsil
Orcha, Dist.
Tikamgarh  (MP)
[5695)
5359 5359!15 /s Radhey | Prior Environment | 29-08-16 3390- Sent lo SEAC, Case transferred to DEIAA Tikamgarh vide
| 1(a) Radhey Granite, | Clearance for 91/SEIAA2016 letter no. 3813-14/SEIAM 16 dated 30-09-16.
1A, Kailash | Crusher  Stone dtd. 03-09-2018
Residency, Mine in an area of
Mahakall 20 ha. (41185
Vidhyapeeth cubic meter per
Road, Jhangi, UP | year) (Khasra no.
226/1) at Village-
Sitapur, Tehsil
Orcha, Dist.
Tikamgarh (MP)
[5638)
LGRS 5350116 | Smt. Sumar | Prior Environment | 29-08-16 3402- Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
il 1(2) Agrawal, Vill. | Clearance for 0USEIAA2016 letter no. 3813-14/SE1AA/16 dated 30-09-16

Pratappura, Teh,
Orchha, Disl.
Tikamgarh, MP -
472246

Metal Stone as
Dolerite in  an
area of 20 ha.
(78764 cubic
meter per year)

mpseiaa.nic.infmpseiaa_applicationstatus_case5101.html
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(Khasra no.
20/2A/3) at
Village-

Pratappura, Tehsil
- Orcha, Dist.
Tikamgarh  (MP)
[5696)
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5361/16

Mis Radhey | Prior Environment | 29.08-16 3368- Senlt to SEAC. Casa transferred to DEIAA Tikamgarh vide
Radhey Granite, | Clearance for BY/SEIANZ016 letter no. 3813-14/SEIAA/16 dated 30-09-16.
1A, Kailash | Crusher  Stone dtd 03-09-2016
Residency, Mine in an arca of
Mahakall 30 ha. (V10000
Vidhyapeeth cubic meler per
Road, Jhansi, UP | year) (Khasra no.
1) at Vilage-
Pratappura, Tehsil
- Orcha, Dist
Tikamgarh  (MP)
[5632]

536216 | Shri Vishal | Prior Envirenment | 29-08-16 3334 Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
Gupta, 11714, | Clearance *  for 35/SEIAA/2016 letter no. 3813-14/SEIAA/16 dated 20-09-16
Mear  Allahabad | Metal Stone as did. 03-09-2016
Bank Crossing, | Dolerite  in an
Civil Line, Jhansl, | area of 20 ha.
up (63793 cubie

meter per year)

(Khasra no. 04) at

Village- Bhojpura,

Tehsil - Orcha,

Dist. Tikamgarh

(MP) [5547]
Shri Rzjeev Jain, | Prior Environment | 29-08-16 3202- Sent 1o SEAC. Case transferred to DEIAA Tikamgarh vide
S/o Shr Prem | Clearance for Q3/SEIAA2016 letter no. 3813-14/SEIAA/16 dated 30-09-16
Chandra  Jain, | Crusher  Stone did. 03-08-2016
Bada Bazar, | Deposit In an
Jhansl, UP area of 1.050 ha.

{5700 cubic meter

per year) (Khasra

no. 675/700/2) at

Village-  Jijora,

Tehsil - OQOrcha,

Dist. Tikamgarh

(MP) [5643]
Shri Sanjar | Prier Environment | 29-08-16 3388- Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
Kumar Gupta, | Clearance for 89/SEIAAS2016 letter no. 3813-14/SEIAA/16 dated 30-03-16
Barua Sagar, | Metal Stone as dtd.03-08-2016
Jhansl, UP - |Declerite in an
284001 area of 4.0 ha.

(144408 cubic

meler per year)

(Khasra no.

a57/1) at Village-

Sitapur, Tehsil -

Orcha, Dist.

Tikamgarh  (MP)

[5719)

365116 | Shri Vishal | Prior Environment | 29-08-16 3414- Senl to SEAC. Case transferred lo DEIAA Tikamgarh vide
Gupta, 11714, | Clearance for 15/SEIAN2016 letter no. 3813-14/SEIAA/16 dated 30-09-16.
Near Allahabad | Metal Stone as dtd. 03-09-2016
Bank Crossing, | Dolerite In  an
Civil Line, Jhansl, | area of 3.50 ha,
up (120000  cubic

meler per year)
(Khasra no.
226/1) at Vilage-
Sitapur, Tehsd -
Orcha, Dist
Tikamgarh (MP)
[5574]

66/16 | Shrl Atul Dubey, | Prior Environment | 29-08-16 3360- Sent lo SEAC. Case transferred to DEIAA Tikamgarh vice
1A, Kailash | Clearance for 61/SEIAAZ016 letter no. 3813-1/SEIAN16 dated 30-09-16
Residency, Melal Slone as did. 03-09-2016

Mahakali Vidhya
Peeth Road,
Jhansi, uP -
284001

Dolerite in  an
area of 2.0 ha.
(55000 cubic
meler per year)
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(Khasra no. 56/3,
74) at Vilage-
Bhojpura, Tehsil -
Orcha, Dist.
Tikamgarh  (MP)
[5551]
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il 5367/16 | Shrl  K.N.Gupta,

: PhlarErfoninent |.2908:18 3330- Sent lo SEAC. Case transferred to DEIAA Tkamgarh vice
69, Kariappa | Clearance for SEIAN2016 et = ™3
Marg,  Laltpur | Melal Stone as e SRR B 3005168
did. 03-09-2016
Road, Jhansl, UP | Dolerite in  an
- 284001 area of 090 ha,
(23000 cuble
meler per year)
(Khasra no.39/2)
at Village-
Babedi, Tehsil -
Orcha, Disl.
Tikamgarh  (MP)
|5623]
5368/16 | Shr Om Prakash | Prior Environment | 20-08-16 3248- Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
| 1a) Jain, 1580, Civil | Clearance for 49/SEIAA2016 | letter no. 3813-14/SEIAA/16 dated 30-09-16.
Lines, Jhansi, UP | Metal Stone as dtd.03 -03-2016
Delerte in  an
area of 2.5 ha.
(46455 cubic
meter per year)
(Khasra
no.125/126)  at
Village-
Pratappura, Tehsil
- QOrcha, Disl.
Tikamgarh  (MP)
[5645)
5359 5369/16 | Shri Prior Environment | 29-08-18 3346- Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
i it 1(a) Chandrabhan Clearance for 47/SEIAA2016 letter no. 3813-14/SEIAA/16 dated 30-09-16.
Gupta, Slo Late | Metal Stone as did. 03-03-2016
Shr Ayodhya | Dolente  in  an
Prasad Gupta, |area of 4 ha.
Behind Varua | (79275 cubic
Sagar, Jhansi, | meter per year)
UP - 284001 (Khasra no
_6T8/1) at Village-
Jijora, Tehsit -
Orcha, Dist.
Tikamgarh  (MP)
[56891] :
53?0-’16 Shri Vishal | Prior Environment | 29-08-16 3394- Sent lo SEAC. Case transferred to DEIAA Tikamgarh vige
1(8) Gupta, 11714, | Clearance for O5/SEIAA2016 letter no. 3813-14/SEIAA/16 dated 30-09-16
Near Allahabad | Metal Stone as dtd. 03-08-2016
Bank Crossing, | Dolerite  in  an
Civil Line, Jhansi, | area of 2.0 ha.
upP (89776 cubic
meter per year)
(Khasra no.
267/111,  268/2,
269/2) at Village-
Pratappura, Tehsil
- Orcha, Dist
Tikamgarh (MP)
[5956]
| 5371/16 | Shi  Devendra | Prior Environment | 29-08-16 3338- Senl 1o SEAC. Case transferred to DEIAA Tikamgarh vide
1(a) Singh, 1874/4A, | Clearance for JUSEIANZO16 letter no. 3813-14/SEIAA 16 dated 30-09-16.
Behind RTO | Metal Stone as dtd. 03-09-2016
Office, Civaji | Dolerite  In  an
Magar,  Jhansi, | area of 4.0 ha.
UP - 284001 (117720 cubic
meler per year)
(Khasra no.
259/1) al Village-
Pratappura, Tehsil
- Orcha, Dist.
Tikamgarh (MP)
] [5904]
5372' l 5372116 | Shrl Vishal | Prior Environment | 29-08-16 3358- Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
b 1(a) Gupta, 117/4, | Clearance for SU/SEIAAZOG letter no. 3813-14/SEIAA/6 dated 30-09-16.
i Mear Allahabad | Metal Stone did 03-09-2016

mpselaa.nic.infmpseiaa_applicationstatus_case5101.html
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Bank Crossing,
Civil Line, Jhansi,
up

Quarry In an area
of 180 ha
(31340 cuble
meter per year)
(KKhasra no.267/2)
at Village-
Pratappura, Tehsil
- Orcha, Dist.
Tikamgarh (MP)
(s521)

58

Madhya Pradesh State Environment Impact Assessment Authority

Engineer, MP
Audyogik Kendra
Vikas Nigam
(Indore) Lid, Ist &
lind Floor, 3/54,
Press Complex,
AB Road, Indore,
MP - 452011

Megha  Industrial
Area, Meghnagar
Town, Teh.
Meghnagar, Dist
Jhabua, MP
[16724)

27-08-16

J308-
DYSEIANZDIG
did 31 -08-2016

Senl to SEAC. TOR recommended in 282 SEAC meeting
dated 101016 TOR approved in 380 SEIAA meeting
dated 03-11-16 TOR appreved vide letter no
4604/SEIANIE dated 02-12-16. TOR issued on 30-11-18
valid till 09-10-2019, Letter po 4B867-68/SEIAASE dated
02-01-17 alangwith Infarmation submitted by PP 1o SEAC.
Leller nn. 727- 28/SEIAANT dated 14-06-17 alongwith
Public Hearing submitted by MPPCH to SEAC Le'ter no
733- J4/SEIAANMT dated 15-00-17 alongwith EIA report
submilled by PP to SEAC Ouery in 234 SEAC meehing
dated 23-06-17. EIA report sent lo SEIAA for anward
action In 295 SEAC mesting dated 05-11-17. SEAC should
submil Site visit report in 456 SEIAA meeting dated 16-11-
17. Lelter no. 1269- 70/SEIAN1T dated 06-12-17 to SEAC
o submit the site visil report. Site wisit report sent to
SEIAA for onward action in 307 SEAC meeting dated 23-
02-18. PP may be inviled for presentation in 472 SEIAA
meeting dated 14-03-18. EIA conducted for entire
Meghnagar accepted in 473 SEIAA me=ting dated 16-03-
18. Letter no. 51-52/SEIAA/1B dated 07-04-18 1o
Executive Engineer, MPAKVNL regarding cutcome of
SEIAA meeting.

Executive
Engineer,
M.PHousing and
Infrastructure
Development
Board,
Sagar,
Damoh

Div.
District

Development  of
11.67 heel. land &
Construction  of
Residential
House
(Construction
Area  30581.15
sqm) at Damyanti
Puram, Rajnagar
Raiyatwari Distt.
Damoh, MP
[56586]

20-08-16

3362-
BISEIANZ2016
dtd. 03-09-2016

Sent to SEAC. Query In 282 SEAC meeting dated 10-10-
16. EC Recommended in 284th SEAC Meeting ct
26/11/16. PP invite for presentation decided in 335 SEIAA
meeting dated 19-12-16. EC granted in 326 SEIAA
meeting dated 20-12-16. EC issued vide letter no 5032-
33/SEIAA/T dated 18-01-17.

Shri Nilesh
Upadghyay Sfo
Rameshchandra
Ji Upadhyay, 10,
College road,
P.O. and District.
Jhabua, MP

Priar Environment
Clearance far
Limestone
depasit in an area
of 7.50 ha
(85,500 TPA)
(Khasra no.461)
at Village-
Kosdana, Tehsil -
Gandhewanl,
Dist. Dhar (MP)
[16181)

30-08-16

(SEIAA/Z016 did.
-08-2016

TOR recommended in 55 SEAC-2 meeting dated 15-10-
16. TOR approved in 286 SEIAA meeting dated 16-11-16
TOR issued on 06-12-16 valid till 14-10-2019. Letter na
1223-24/SEIAAMSB dated 27-07-18 alongwith proceedings
of Public Hearing submitled by MS, MPPCB to SEAC.
Letier no. 2067-68/SEIAAMD dated 24-01-19 alongwith
final EIAJEMP report & proceedings ef Public |earing
submitted by PP to SEAC. Query in 339 SEAC meeting
dated 29-01-19. Letter no. 49-50 dated 15-02-2012 from
SEAC to PP - request fo submit requisite documents for
futher  consideration of the project  Debsting
recommended in 374 SEAC meating dated 25- 05-19
Case delisted in 553 SEIAA meeting dated 08- 06-19
Case delisted vida letter no. 1222-23/SEIAA/19 dated 21-
06-19. Case relisted and send lo SEAC in 572 SEIAA
meeling dated 19-09-19. Case relisted and send to SEAC
in 574 SEIAA meeting dated 27-09-19, Case relisted and
send to SEAC for appraisal vide letter no. 2643-
40/SEIAA/19 dated 17-10-19 Site visit recommended in
400 SEAC meeting dated 31-10-19 EC recommended in
408 SEAC meeling dated 27-11-2019 EC granted in 589
SEIAA meeting dated 13-12-19. EC issued wvide letier no
3861-62/SEIAAS20 dated 08-01-2020

Compliance report for
the penod of June 20
received on 19-08-20.

53?6': 5376/16 | Shri Kirat Singh,
: 1(a)

12/9, Alaknanda
Nagar, Ujjain, MP

Prior Environmenit
Clearance for
Sand quarry In an
area of 550 ha.
(6000 cum per
annum} (Khasra
no.1) at Village-
Wajirpur, Tehsil -
Gulana, Dist.

30-08-16

mpselaa.nic.in/mpseiaa_applicationstatus_case5101.html

3720-
21/SEIAN201G
did 20-09-2016

Sent 1o SEAC. EC recommended in 54 SEAC-2 meeling
daled 14-10-16 EC granted (n 385 SEIAA meeting dated
16-11-16. EC Issued vide letter no 4797 98/SEIAANG
dated 19-12-18.
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[58310)
537716 | M's Shri | Prior Environment 30-08-16 3718
Individual,  Shri | Clearanc = Sert to
Brajendra  Singh | River Sai 4 in I:r: 19/SEIAAR2018 cansiceratros::i n:ca:si'! - to. SNl Raiide
Tomar, 101, 102 dtd. 20092016 |« ; A 00000 ¥1 54 SRAC 2 ecting
. | area of 7.060 ha. ated 14-10-16. Case close in 335 SEIAA meeting dated
Adrtyapuram, (23,400 cum per 16-1-16. Case closed vide letter no 478-1-85«'SEIAA.:16
Bhind Road, Grid | annum) (Khasra slated 10:42:10,
Maharajapura, no.578, 593, 741
AF, Dist. | 787) at Vitage.
Gwalior. MP - | Khera
474005 Shyampura-3,
Tehsil - Bhind,
Dist. Bhind (MP)
[57345)
Smt. Santosh i
ot Gupsm Z;‘:;é::;mnmf;zz 31-08-16 3579- Sent to SEAC. Case transferred lo DEIAA Tikamgarh vide
Wio. Bk Wi Lk 80/SEIAAN2016 letter no. 3813-14/SEIAAM 6 dated 30-09-16.
viela Stone did.16-09-2016
Gopal  Gupta, | (Dolenite) In an
Dist. Jhansi, UP - | area of 20 ha.
284001 {47736 cum per
annum) (Khasra
no.1/6) at Vilage-
Pratappura, Tehsil
- QOrchha, Dist.
Tikamgarh (MP)
5732]
| 5379/16 | Shri Vishal | Prior Environment | 31-08-16 3609- Sent to SEAC. Case transferred lo DEIAA Tikamgarh vide
Gupta, 117/4, | Clearance for 10/SEIAA2016 | letter no. 3613-14/SEIAA/16 dated 30-09-16.
Near Aflahabad | Metal Stone did. 16-09-2016
Bank Crossing, | (Dolerite) in an
Civil Line, Jhansl, | area of 1.5 ha.
UP - 284001 {49470 cum per
annum) (Khasra
no.226/1) at
Village-  Sitapur.
Tehsil - Orchha,
Dist.  Tikamgarh
(MP) [5513]
:53BEIJi 5380/16 | Shri Om Prakash | Prior Environment | 31-08-18 3621- Sent 1o SEAC. Case transferred to DEIAA Tikamgarh vide

Jain, 1680, Civil | Clearance for 22/SEIAAZ016 letter no, 3813-14/SEIAA 16 dated 30-09-16.

Lines, Jhansi, UP | Metal Stone did. 16-09-2016
(Dolerite) in an
area of 4.0 ha.
(62115 cum per
annum) (Khasra
no.07) at Vilage-
Bhojpura, Tehsil -
Orchha, Dist.
Tikamgarh  {MP)

[5651]
| 5381716 | Shd Suresh | Prior Environment | 31-08-16 3625- Sent lo SEAC. Case transferred to DEIAA Tikamgarh vide
: Kumar Saraogl, | Clearance for 26/SEIAA2016 letter no. 3813-14/SEIAA/16 dated 30-09-16.
84111, Civil Lines, | Metal Stone did. 16-09-2016
Jhansi, UP (Dolerite) In an

area of 1.0 ha.
(25000 cum per
annum) (Khasra
no.04) at Village-
Bhojpura, Tehsil -
Orchha, Dist.
Tikamgarh  (MP})

I 15672]
| 5382/16 | Shri Atul Dubey, | Pror Environment 31-08-16 3599- Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
1(a) 1A, Kailash | Clearance for IG00SEIAA 2016 | letter no. 3813-14/SEIAA/E dated 30-09-16
Residency, Metal Stone did. 16-09-2016

Mahakali Vidhya | (Dolerite) In an
Peeth Road, | area of 20 ha
Jhansi, UP - | (132905 cum per
284001 annum) (Khasra
no.04) at Village-
Bhojpura, Tehsil -
QOrchha, Dist.
Tikamgarh (MP}
[5577]

mpselaa.nic.in/mpseiaa_applicationstatus_case5101.html




M
ladhya Pradﬁﬂlate Environ

Shri Nitin | Prior Environ i
Sarsodl, 1620, | Clearance minl 31-08-16 3623, entImpact Assessment Authority
Chvil Lines, | Metal o 24/SEIAN Sent 1o SEAC. Case transferred
Jhansi, UP (Doleri Stone dt 2016 letter na, 3813-14/8€ fo DEIAA Tikamgarh vide
' olerite} in an td. 16-09-2016 IAN16 dated 30.00-16,
area aof 40 ha.
(60000 cum ey
annum)  (Khasra
no.0d) at Village-
Bhojpura, Tehsil - g
Orchha,  Dist,
Tikamgarh (MP)
[5625)
32 Pl 5384/16 | Shri i
f Wadhawan, ! :;::-D;:r::::mment 31.08-16 3619- Sent to SEAC. Case
H.No. 151611 Me-tal for 20/SEIAN2016 leller no. 14 . Case transferred to DEIAA Tlkamgarh vide
4 Stone lerno. 3813-14/SEIAA6 dated 30-09-16.
Jankipuram, Civil | (Dolerite) In an did. 16-09-2016
Line, Jhansi. UP - | area of 1.20 ha
284002 (32000 cum per
annum)  (Khasra
no.226/1) at
Village-  Sitapur,
Tehsil - Orchha,
Dist. Tikamgarh
{MP) [5628]
4} 5385/1G |Ms  Pitamber | Prior Environment | 31-08-16 3627- Sent {0 SEAC. Case transferred to DEIAA Tikamgarh vide
 1(2) Stone  Crusher, | Clearance  for 28/SEIAN2016 | letter no, 3813-14/SEIAA/16 dated 30-09-16.
i Shri Umesh | Stone Crusher did. -08-2016
Yadav, R/o | Quarry in an area
Jhansi, UP - |of 2.0 ha. {64020
284001 cum per annum)
(Khasra no.08) at
Village- Bhojpura,
Tehsil - Orchha,
Dist. Tikamgarh
(MP) [5726]
5386/16 | Shri Arun Kumar | Prior Environment 31-08-16 3557- Sent to SEAC. Case fransferred 10 DEIAA Tikamgarh vide
1(a) Jain Sto  Shri | Clearance for 58/SEIAA2016 leter no. 3813-14/SEIAA/16 dated 30-09-15.
Prem  Chancra | Metal Stone dtd. 15-09-2016
Jain, 77, Jawahar | (Dolerite) in an
Chowk, Jhansi, | area of 1.70 ha.
up (81071 cum per
annum) (Khasra
no.2/2M1, 12/2) at
Village-
Pratappura, Tehsil
- Orchha, Dist.
Tikamgarh  (MP)
[16363]
£387/16 | Shri Om Prakash | Prior Environment | 31-08-16 3601- Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
1(a) Jain, 1680, Clvil | Clearance for 02SEIAA2016 [ letter no. 3813-14/SEIAA/16 dated 30-09-16.
Lines, Jhansi, UP | Metal Stone did. 16-09-2016
(Dolerite) in an
area of 3.161 ha.
(54000 cum per
annum) (Khasra
na. 17) at
Village-
Pratappura, Tehsil
- Orchha, Dist.
Tikamgarh (MP)
[5636]
| 5388/16 | M/s  Shubham | Prior Environment 31-08-16 2607- Senl lo SEAC. Case transferred to DEIAA Tikamgarh vide
i 1(a) Stone  Crusher, | Clearance for 0B/SEIAA/2016 letter no, 3813-14/SEIAA/16 dated 30-09-16
Shri Sunil Kumar | Stone Mine In an dtd 16-09-2016
Gupla, 1874/4A, | area of 20 ha .
Behind RTO | (63447 cum pef
Office, Civaji | annum) (Khasra
Nagar, Jhansi, | no. 138) at
UP - 284001 Village-
Pratappura, Tehsil
- Orchha, Dist.
Tikamgarh  (MP)
[5520)
fkEEH 5380/16 | Shr Sunii Kumar | Prior Environment 31-08-16 3597- Sent ta SEAC. Case transferred to DEIAA Tikamgarh vide
98/SEIAAS2016 letter no. 3813-14/SEIAA/16 dated 30-09-16

1(a)

Gupta, 1874/4A,

Clearance for
Crusher  Stone

Behind RTO

mpselaa.nic.immpselaa__applicaﬁonstatus_case5101.hlml

did. 16-09-2016
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Office, Civaji | Mine in an area of
Nagar, Jhansi, | 20 ha. (51822
UP - 284001, cum per annum)
{Khasra no.
67311, GTO/003,
GTor201,
GTBR/E9TI1Y at
\illage- Jijora,
Tehzll - Orchha,
V ist.  Tikamgarh
(MP) [16262]
Shri Suresh | Prior Environment | 31.08-18 ann0. Sent to SEAC. Casa transferrad to DEIAA Tikamqgarh vide
Kumar  Seraog, | Ciearanze for QOISEIAN2016 | letter no. 3813-14/SEIAA/16 dated 30-09-16.
94111, Civil Lines, | Metal  Stone as did. 16-03-2018
Jhansi, UP, Dolerite  In  an
area of 2813 ha
(50000 cum per
annum) (Khasra
no. B//2, GE4MN,
664/1/2) at
Village-  Jijora,
Tehsil - Orchha,
Dist.  Tikamgarh
(MP) [5709]
LHl| 539116 | MIs  Jai  Shree | Prior Environment | 31-08-16 3605- Sent Io SEAC. Case transferred to DEIAA Tikamgarh vide
: Ram Stone | Clearance for OB/SEIAAR016 letter no. 3813-14/SEIAA/16 dated 20-09-16.
Crusher, Shri | Meial. Stone as did, 16-09-2016
Vishal Gupta, | Dalerte  in an
11744 Mear | area of 2.500 ha.
Allakabad Bark | (B1849 cum por
Crossing,  Civil | annum) (Khasra
Lines, Jhansi, UP [no. 4 & 6) at
- 224001 Village- Bhojpura,
Tensil - Orchha,
Dist. . Tikamgarh
| (MP) [5504]
5392 5382/16 | M's Kailash | Prior Environment | 31-08-16 2591- Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
< 1(a) Stone  Product | Clearance for 92/SEIAN2016 letter no. 2813-14/SEIAAME dated 30-09-16.
Pvt. Ltd, Shri|Metal Stone as did. 16-09-2016
Kailash Narayan | Dolerite in  an
Gupta, 63, | area of 3.100 ha.
Karigppa Marg, | (85210 cum per
Lalitpur Road, | annum) (Khasra
Jhansi, UP - | no.39/2) at
284001 Village- Babedi.
Tehsil - Orchha,
Dist. Tikamgarh
(MP) [5650]
5293/16 | Shri Vinod | Prior Environment | 31-08-16 3550- Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
Agrawal, Jhansi, | Clearance for BO/SEIAA/2016 letter no. 3813-14/SEIAA/1G dated 30-09-16.
up Metal Stone as dtd. 15-09-2016
Dolerite In  an
area of 0.950 ha.
20000 cum per
annum) (Khasra
no. 112) at
Villags-
Pratappura, Tehsil
- Orchha, Dist
Tikamgarh  (MP)
[16330)
fixi:T M 5304/16 | Mis Medicare | Common 31-08-16 3450- Sent to SEAC. TOR recommended in 282 SEAC meetng | Letter  po.  2054-
! T(da) Environmental Blomedical Waste S1SEIAA2016 dated 10 10.16 TOR approved in 380 SEIAA meeting S5/SEIAA2Y dated
Managemert Pvi | Treatment Facility did. 08.09-2016 | dated 03-11-16. TOR issued on 30-11-18 valid ull 09-10- | 29- 09-21 1o PP -
Lid, 403, 4th | (Khasra No. 15 & 2019 Qry in 286th SEAC Meeting ot. Z&/01/17 Letter no regarding compliance
Floor, BPTP Park | 17) at Village 120 dated 27-02-17 from SEAC to PP for submiting | report
Centra, Seclor- | Manera, Tenh information within 30 days Lefter no 143 144/SEIAANT
30, NH-8. | Niwas, Distt daled 07-04-17 alongwitn EIA report submitted by PP to Cur_nphance report
Gurgaon, Mandla, MP SEAC Query in 289 SEAC meetng daled 28-04-17 “'-‘f"’“’- 1'”""“"‘_‘_“1
Haryana - | 116744) Letier no. 329 dated 15-05-17 kom SEAC to PP for | Bceved on 28-10-21
122001 submitting information. Letter no 1101-02/SEIAA1T dated | PF'S vide letter dated
08-11-17 alongwith Public Hearing submitied by MPPCB 2741021 alsa
{o SEAC. Letter no 1526- 29/SEIAA/18 dated 12-01.18 | "formed hat
alongwith EIA report submitted by PP to SEAC. Query in developmental
306 SEAC meeting dated 27-01-18. Letter na. 59-60 dated activitles  could  not
08022018 from SEAC to PP - request to submit | 2dvance furtner as
i consent for
53/55

mpseiaa.nIc.infmpseiaa_appticalionstatus_case51 01.html



62

7:51 PM Madhya Pradesh State Environment Impact Assessment Authority
document within 15 days. Letter no. 1342-43/SEIAANS | establishment CFE
dated 13- 03-18 alongwith PP's letter ta SEAC for | from MPPCB i3 yet lo
appraisal. EC recommended in 311 SEAC meeting dated | be obtained for the
16-04-18 PP may be invited for presentation decided in proposed sila
481 SEIAA meeting dated 10-05-18 Query in 484 SEIAA
meeling dated 17-05-2018. Lefter na. 94B/SEIAA/ 8 dated
02-06-18 to PP - request to submit information at the
earfiest. Letter no. 946- 47/SEIAA/18 dated 02-05-1R to
Directorate of Medical Equcation, GoMP and Lefter no.
944-45/SEIAA/18 dated 02-06-18 - request to submit
Information al the earliest so that SEIAA authority may
take the decision of EC for the said project. Letter to MS,
MPPCH o provide current status of the Mis Krupa
Wasles, Seonl and Reminder to Commissioner, Health
Departiment, Gevt. of M P for submission of reply decided
In 497 SEIAA meeting daled 03-08-2018 Call PP for
clarification decided in 507 SEIAA meeting dated 30-10-
2018, EC granled in 514 SEIAA meeting dated 14-12-
2018, EC Issued vide letter no. 2221-2ZZ/SEIAA/1T dated
12-02-19.
SECH 539516 |Ms Medicare | Common 31-08-16 3452- Sent to SEAC. TOR recommended in 282 SEAC meeting | PP vide letter dated
T(da) Environmental Biomedical Waste 53/SEIAA20168 dated 10.10.18. TOR approved in 380 SEIAA meeting | 31-07-13 informed that
Management Pvi. | Treatment Facility did. 08-09-2016 dated 03-11-16. TOR Issued on 30-11-16 valid il 09-10- | due to fund shortage,
Ltd, 403, 4th|(Khasta No F-7, 2019. Letter no. 145-146/SEIAA1T dated 07-04-17 | there was no progress
Floor, BPTP Park | F-8, F-9 & F-10) alangwith EIA report submitted by PP to SEAC. Letter no [in  project  achivily
Centra, Sector- |at 11D Jaderua, 333-34/SEIAAMT dated 03-05-17 alongwith the comphant | Letter na. 2070-
30, NH-8, | Maorena, MP In original for necessary aclion to SEAC Query in 283 | TI/SEIAA2T  dated
Gurgaon, [15935] 3EAC meeting dated 28-04-17. Letter no 331 dated 15- | 23-09-21 1o PP -
Haryana - 05-17 from SEAC to PP for submiting information. Letter | regarcing nof-
122001 na. 1541-42/SEIAA18 dated 17-01-18 alongwith Public | submission of
Hearing submitted by MPPCB to SEAC. Letter no. 1990- | compliance report
91/SEIAA1B dated 23-03-18 alongwith EIA repor
submilted by PP to SEAC. Query in 311 SEAC mesting | CoTPliance  repert
dated 16-04-18. Query in 318 SEAC meeting dated 21-06- | (P87 inilation)
18. EC recommended in 325 SEAC meeting dated 20-08- | féceived on 29-10-21.
2018. PP Inviled for presentation decided in 501 SEIAA | PP'S vide letter dated
meeting dated 11-09-18. EC Issued vide letter no. 1705- i .
06/SEIAA/8 dated 16-11-2018. formed et
develcpmental
actvines could not
advance further as
consent for
establishment CFE
from MPPCB is yet to
be obtained for the
proposed sile.
'5395_- 5206/16 | Shri Suresh | Prier Environment | 31-08-16 3561- Sent to SEAC. Case ftransferred to DEIAA Tikamgarh vide
T 1(a) Kumar Saraogi, | Clearance for B62/SEIAA2018 letter no. 3813-14/SEIAA/E dated 30-09-16.
94/11, Civil Lines, | Metal Stone as dtd. 15-09-2016
Jhansi, UP Dolerite in  an
area of 3.1 ha
(50000 cum per
annum) (Khasra
no. 226/1) at
Village-  Sitapur,
Tehsil - Orchha,
Dist. Tikamgarh
(MP) [5674)
5297/16 | M/s  Jai Shree | Prior Environment | 31-08-16 asM- Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
1(a) Ram Stone | Clearance for 12/SEIANZ016 letter na. 3813-14/SEIAA/E dated 30-09-16.
Crusher, Shri | Metal Stone as did, 16-09-2016
Vishal Gupta, | Dolerite  In  an
11714 Near | area of 1.682 ha
Allahabad Bank { (37875 cum per
Crossing,  Civil | annum)  (Khasra
Lines, Jhansl, UP | no. 3/1/3, 5M/2)
- 284001 at Village-
Bhojpura, Tehsil -
Orchha, Dist
Tikamgarh  (MP)
[5581)
d 5308/16 | Shri Rajeev | Prior Environment | 31-08-16 3585- Senl to SEAC. Case ansferred to DEIAA Tikamgarh vide
| 1(a) Kumar Jain Sfo | Clearance for B6/SEIAA2016 letter no. 3813-14/SEIAA/6 dated 30-09-16
! Shri Prem | Metal Stone did. 16-09-20186
Chandra  Jain, | Quarry in an area
Bada BAzar, fof 149 ha.
Jhansi, UP (64374 cum per
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{722,751 PM
! arnum) (Khasra
no. 73) at Village-
Pratappura, Tehsil
. Orchha, DisL
Tikamgarh  (MP}
[5659]
e 5399/16 Shri Rajeev | Prior Environment 3100416 13- Seni tn SEAC. Casa transferred to DEIAA Tikamgarh vide
1(a) Kumar Ja'n Slo | Clearance for 14/SEIAAZ016 | letter no. 3813-14/SEIAA/E dated 30-09-16
Shri Prem | Metal Stona did, 16-09-2016
Chandra  Jair | Quamy in an area
Bada Bazar, [of 0800 ha
Jhansl, UP (15043 cum per
annum) (Khasra
no. 722y al
Village-
Pratappura, Tehsil
- Orchha, Dist
Tikamgarh  (MP)
[5714]
W] 5400/16 | Shd Vishal | Pror Environment | 31-08-16 3615 Sent to SEAC. Case transferred to DEIAA Tikamgarh vide
'1[31 Gupta, 11774 | Clearance for 16/SEIANZ016 letter no. 3813-14/SEIAA/6 dated 30-09-16.
Mear ANlahabad | Metal Stone dtd. 16-09-2016
Bank Crossing, | Quarry In an area
Civil Lines, | of 20 ha. {40535
Jhansl, UP - |cum per annum)
284001 (Khasra no. 3/2)
at Village-
Bhojpura, Tehsil -
Orchha, Dist.
Tikamgarh  (MP)
[5544]
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ANNEXURE- 11
SN ___._ Longitude and Latitude of four corners of proposed Eco-sensitive ZONe oo .
A% 0-1 Direction e CLatitude e
2
1. North T TR AR A0 S
B ---§A ey i S s b n.: b o i b e et = AR £ S S R S
o T—— Sowh IR A)O58" e
3‘ I'ZEISt PV | Ay R S LS PRSIy e . 7?;"3’-!‘ ”8388“ e
e Wes. ol L) IEE i T AN —
ANNEXURE- IV
_ Listof Villages within the Ego-sensifive Zone
S.No. | Village Name Longitude “Latitude Details
1. Azadpura 257371944 78738 42.91™ Dastrict Tikamgarh
(Madhya Pradesh)
2 Nakta (Kushnagar) | 2521958 27" 7873823 33"
~{he3-
3 Qschha 35204317" 78738 28.37" -do-
4. Ganj 25721 00.66” 78737 35.60" -do-
5. Gundrai 25%]03.75" 78736 52.76" do- B
6. Phutera 25032530 78937 31 33 1T e
7. Ladpurs T T8 8605 do- T
3. Mador 257172443 78734 40,57 -do- |
9. Majra 25M709.15% 178%3507.71° - - T
10. Nata 35713 °52.06" 783507.75" o ‘,
il Koli 257132397 7835 35.99" ~do- |
i2. Sarsuura 25"14 46,147 7873648917 i
I3. Golpura 25715°07.30" 78736 52.51° ]
14. Madori 25715 08.91" 78"37 47.95™
15, Sewari 25"1634.10" 78°38°15.27"
16, Bagpura 2517 2014 78°3R §5.01™
17. Lidhora 35730 25.65" TRAT 10,127 I




B -

N 25°16'0"N 25°17'0"N 25°18°0"N  25°19°0"M  25°20°0"M 25°21°0"H 25°22°0"N 25°23'C"N 25°24'0"N 25°25'0"N

70

25°12'0"N 25°13'0"N 25°14'0°'N  25°15'0

25717°0"N

]
25°16°0"N

Pl Bl et J
55 140N 25 15'G"h

;5-

=

o

-

EERT R Y 0

__F_!i TR T v

P T ML EE LTI PR e z

SPS COINT OF LCONRSTIVE TORE g

a0 ! E'-\l

b TSNS H [
S n i e o

P O ORI

?8"3;3'0"E ?8"3‘9'0"5 ?’8.“4l OE 78°410°F ‘419' »E
00"E 78°41'0°E 78420




71

THE GAZETTE OF INDIA : EXTRAORDINARY (ParT I SEC. 3]

ANNEXURE-V

MAP OF RCO-SENSITIVE ZONE OF ORCIHITAWILDLIFE SANCTUARY

' MAP SMOWING BEOUNDARY OF ESZ
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' ANNEXURE-V1
Pexforma of Action Taken Report: - Eco-sensifive ’Luncl\-’loniﬁnfiné Committee.—
Number and date of meetings.
Minutes of the mt'r:.lilug::: Mention main noteworthy points, Attach minuges of the mecting as separite

Annexure,

Status of preparation of Zonal Master Pl including Tourism Master Plan.



72 I_ 4] g

pEETACLE i i 3
/ wd Y 710
"« 7 Y -y
[ 2646676 4
¥
¥ A

g A i v
ﬁ/‘ Lt g 4

i
Aitiameg IR e

b s
[N

VAKALATNAMA

(Awper Appendbe LA of the Itules A( 1) of the Rules Pramed Under the Advocate Act,1961)

1. dorrpry s WA
. LT |

BEFORETHIE NATIONAL GREEN TRIBUNAL, CENTRAL BENCH
AT, BHOPAL (MP)
OA/Appeal / Case No .../ 2024

PLAINTIFE/ APPLICANT C LFNCeD.
_ -Versus - =N
DEFENDANT/NON-APPLICANT: o2t 202 4 2]

I/we the Plaintif /Appellant /Claimant /Respondent(s) /Applicant(s)/Petitioner or
Detendant/- Respondent/ Non-applicant named below do hereby appoint, engaged and
authorized Advocate(s) , to appear, act and plead in aforesaid case/proceedings which shall
include application for restoration, setting aside of ex-parte orders, corrections, modifications,
review and recall of orders passed in these proceedings, in this court or in other court in which
the same may be tried /heard/proceeded with and also in the appellate, revisional or executing
court inrespect of proceedings arising from this case/proceedings or as per agreed terms and
conditions and authorized him /them to sign and file pleadings, appeals, cross-objections,
petitions, applications, affidavits, or other documents as may be deemed necessary or proper for
the prosecution /defense of the said case in all its stages and also agree to ratify and confirm act
done by him/them as if done by me /us:

In witness whercof I/We do hereunto set my/our hand to these presents, the contents of
which have been duly understood by me/us, dated on .../ 3/2024. at Bhopal

Name & Father's Repistered Address E-Mail | Telephon | Statusin Full
/Husband’s Name Addre | ¢ Number | the Case Signature/**Thumb
ss (if (if any) Impression
(1) (2) any) (5) (6)

(3) (4)

%Wﬁw 1722/2.
A e | PRET T AT
T R
w2l

A oy

Full Name of Counsel Address for Service Telephone No. Full Signature
E-Mail Address (if any) (ifany)
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